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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 4, 1991 / Bhadra
13, 1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English)
Popuiaﬂon below poverty Line

*671 SHRI ANADI CHARAN DAS: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether according to National
Sample Survey, 48 per cent of the people in
rural areas and 30 per cent in urban areas
Yved below the poverty line in 1987-88 as
bainst the Planning Commission’s projec-
tions of 32 per cent and 19 per cent respec-
tively;

(b) if so, the reasons for such a differ-
ence in calculating the rural/ urban poverty
ratio;

(c) the basis on which the Planning
Commission and the National Sample Sur-
vey have calculated the rural/urban poverty
ratio; and

®

(d) the steps proposed to have a uni-
form methodology tor calculating the rural/
urban poverty ratio?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

(a) to (d). The National Sample Survey
Collects the data on House hold consump-
tion expenditure. Using these data, and on
the basis of the methodology recommended
by the Task Force on Projections of Mini-
mum Needs and Effective Consumption
Demand, planning Commission estimates
the number and proportion of peor in the
country . The revised estimates of poverty
ratios for rural and urban areas in the year
1987-88 are 33.4% and 20.1% respectively.
This is the only official estimate of poverty
available at present and isbased ononly one
methodology.

[ Translation)

SHRI ANADI CHARAN DAS: Sir, from
the hon. Minister’s reply to my question it
seems that the figures given by the Planning
Commission are correct. My question was
prompted by the book on the Indian Economy
brought out by the Government. According
to the book, in 1987-88, 48% of the people in
rural areas and 38% in urban areas lived
below the poverty line. But according to the
Planning Commission the figures in 33.4%
for rural areas and 20.1% for urban areas. |
would like to know which of the figures are
correct?

MR. SPEAKER: Youhayve asked agood
question.

SHRIH.R. BHARDWAJ: Sir, my reply is
based on facts. Based on the data collected
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by the National Sample Survey and the
Methodological Task Force formed by the
Planning Commission in 1979, the correct
figures are 33.4% and 20.1% andthis is what
| have said in my reply.

SHRI ANADI CHARAN DAS: Sir, his
reply is misleading because the figures
quoted in the book are correct.

MR. SPEAKER: But this is what is writ-
ten in his book.

SHRI ANADI CHARAN DAS: Sir, other
departments give different figures. With re-
gard to the poverty line.......

[English)

The Planning Commission as a differ-
ent poverty-line, with monthly per capita
income of Rs. 65 in rural areas and Rs. 75 in
urban areas in the year 1977-78.

[ Translation)

Have these figures been given on the basis
of the recent devaluation? Or are these
figures based on the recent increase in per
capita expenditure? What is the basis of
these figures?

SHRI H.R. BHARDWAJ: According to
these figures, people living below the pov-
enty line were 49.9% in rural areas and 56.64
in urban areas in 1973-74. These figures
kept increasing and in 1977-78, this per-
centage had one up to 60.60% in rural areas
and 69.19% in urban areas, In 1983-84, the
figures and risen to 101% in rural areas and
117.50% in urban areas and in 1984-85,
109.24% in rural areas and 126.9% in urban
areas. These figures kept increasing with
the rise in prices.

[English]

SHRI NIRMAL KANTI CHATTERJEE:
Sir, the Chairman of the National Sample
Survey Organisation has criticised the Plan-
ning Commission's figures. | do not know
whether you are competent to answer the
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question; but even then let me put it. They
say that their calculation has been upgraded
by 1.30 per cent. What is the reason? The
Planning Commission’s calculations should
be transparent. It should not be retained as
a secret. You consult the economic journals
which have already published them. They
say that even cailculating on the basis of
whatever Planning Commission has indi-
cated, it would arrive at different figures.
Those who are collecting the data are also
intelligent people and they know your norms
and on that basis they have arrived at a
figure. They say that the Planning
Commission’s figures are defective. There
are two reasons for this . | can tell you about
their argument. One is that the State-wise
break-down is not there and the other is that
you are up grading the expenditure of the
poor people by 1.30 per cent. And thirdly the
calculation of poventy line itself is defective.
Thatis the argument goingon. It is argued by
no less than by the people who are heading
the National Sample Survey Organisation
and other economists.

Can you give us the details of how you
have arrived at that calculation? lf you can,
we all will be thankful to you.

SHRI H.R. BHARDWAJ: Sir, if you per-
mit me for two minutes | will explain. So far as
the Planning Commission is concerned, |
have described in clearterms that we get the
data from National Sample Survey
Organisation and on the methodology of the
task force constituted in 1979. With the heip>
of that data, we determine the poverty line.
The norms are well-known. But, | quite see
the pointthat there are differences of opinion
among the scholars and experts on the nu-
trition needs and the concept of measuring
poverty. Scholars differ among themselves.
But, we do not take cognizance of their
differences of opinion. We go by a set
proforma. The National Sample Survey
Organisation is not a new organisation. It is
a well-established organisation. The Plan-
-ning Commission gives the real statistics on

*the basis of whatever data they give. But, of
late, there has been a controversy and a
special task force is again being constituted
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to examine it, whether we can have another
norm for determining poverty. Differences of
opinion might have arisen on that issue. | do
not know who is the expert the hon. Member
is referring to. (Interruptions) Will you kindly
listen to my answer please? There are vari-
ous scholars. | do not know which expert he
is referring to. But, our National Sample
Survey data is the only data that is used. |
submit that | myself have seen a few books
on this and | found that there is a chance to
gointo it again. lf there can be another line of
determining the poverty line on other basis,
then we will definitely consider it. That aspect
is still under consideration. Once the report
is available, we can adopt it if abetter method
is available. But, so far there is nothing else.

SHRI NIRMAL KANTI CHATTERJEE:
You have to make the methodology more
transparent.

DR. KARTIKESWARPATRA: Sir, Iwant
to know whether a reply was given in the
Rajya Sabha in March, 1989 regarding the
poverty line which was ...

MR. SPEAKER: How will he know about
the reply in the Rajya Sabha in 19897

(Interruptions)

MR. SPEAKER: How do you expect him
to know it?

DR.KARTIKESWARPATRA: Sir, Iwant
to know categorically whether in March 1989
a sample survey was conducted and it was
reported that the per capita income in the
rural areais Rs. 131 and in urban areait was
Rs. 153. | want to know whether this is a fact
or not.

SHRI H.R. BHARADWAJ: Sir, | have
the figures. Perhaps the year is wrong. In
1987-88 in rural areas it was Rs. 131.80 as
| stated earlier, and in urban areas it was Rs.
152.13. This was the figure which is avail-
able with me. | do not know who replied in
1989.

BHADRA 13, 1913 (SAKA)
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[ Translation)

SHRI GEORGE FERNANDES: Sir, the
hon. Minister has not clarified the matter. We
expected from him a categorical reply. The
hon. Prime Minister is present here. If he
cannot do so, the hon. Prime Minister could
make the clarification.

Sir, we know that in India the meaning of
the term * poverty line’ can be found in the
political dictionary and not in the economic
dictionary. A politica! decision was taken in
1980 to uplift the peopie below the poverty
line. The work was started in the right ear-
nest but only on paper. According to the
Economic Survey of India presented in the
House some weeks ago, 51.5% people lived
belowthe poverty line in 1972-73 whereas in
1988 this figure brought down to 29.9%. But
this is different from reality. | would like to ask
the hon. Minister if he is aware that as
compared to the figure of 29.9% given by
him, a recent report on human development
by the United Nations states that in 1990.
48% of the people in India lived below the
poverty line. This is a report of the United
Nations where our country is represented.
According to the report 9 crore people in
urban areas and 32 crore people in rural
areas live below the poverty line. This comes
to atotalof 41 crores. So, the figure of United
Nations is 48% whereas the figure given by
the Government is 30%. The Operations
Research Group conducts a survey and the
Government undertakes the National Sample
Survey. Thefindings of the survey conducted
by the Operations Research Group is sentto
the Planning Commission and Ministries.
They have said that

[English]

“As of March 1990 those below the
poverty line in the country were 52.9% per
cent.”

[ Translation)
61.8% of these are in rural areas and 25% in

urban areas. The number of the poorest of
the poor in India is 20 crores. These are the
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people who are not in a position to spend
even Rs.2/- on themselves every day. Will
the hon. Minister please reconcile the fig-
ures received from three sources?

SHRI H.R. BHARDWAJ: Sir, from what
the hon. Member has said, | get the feeling
that he has more faith in a foreign agency-
Operation Research Group than our own
agency National Sample Survey.

SHRI GEORGE FERNANDES: Sir, |
have an objection. It is the country’s repre-
sentative who is stationed at the U.N.O., not
my personal representative.

SHRI H.R. BHARDWAJ: | am talking of
India. | have related the figures relevant to
our country.

[English)

MR. SPEAKER: Maybe the United Na-
tions is applying a difterent criteria.

SHRIH.R.BHARADWAJ: Maybe. There
also, what the United Nations is applying
today, everybody knows and internationally
what the United Nations are doing is (/nter-
ruptions)

MR. SPEAKER: The calories required
in our country and calories required in other
countries are different. (Interruptions)

SHRI H.R. BHARADWAJ: That would
be the explanation. | am not arguing any-
thing against the United Nations, but what
the United Nations is doing, everybody
knows.

MR. SPEAKER: He says, ‘Don’t argue
against me.’

SHRI H.R. BHARADWAJ: No, no. He
takes more interest in the United Nations
than India. (Interruptions)

SHRIGEORGE FERNANDES: Sir, this
man is not answering my question. (Inter-
ruptions). You should protect me, you should
protect the dignity of the House. (/nterrup-
tions)

SEPTEMBER 4, 1991

Oral Answers 8

SHRI H.R. BHARDWAJ: Sir, | submit
that the combined percentage is 29.9 and |
maintain that this is the figure available with
me. What the UNO and other agencies indi-
cate about India, | am not going to answer
that, because | do not have the details. | have
mentioned about our criteria very clearly.
Unfortunately, we are letting down our own
system. Our criteria is the Caforic intake and
the rupee expenditure. That determine the
poverty line. If it is defective, it is for us to
correct it. But, if he says that let us go by the
norms of the United Nations in India, we can
certainly consider it if there is a better norm
suggested by the United Nations. But | have
my own organisation under my Ministry. The
officers are working hard and they are very
efficient. | have no reason to differ with them.

SHRI GEORGE FERNANDES: Sir, the
Operations Research Group is an Indian
organisation.

MR. SPEAKER: Is it a Government
organisation?

SHRI GEORGE FERNANDES: It is an
organisation with which the Government of
India is associated; all the Ministries of the
Government of India and all the State Gov-
ernments in the country are associated; the
Planning Commission is taking the report of
the Operations Research Group. He does
not even know the existence of the
organisation which is providing the data to
the Government. How will they fight poverty
if they do not know what poverty is?

SHRI NIRMAL KANTI CHATTERJEE:
Sir, the salary in intake is not relevant in this
case. (Interruptions)

MR. SPEAKER: Let us not be confused.
Consistently we can follow the report given
by one organisation orthe otherorganisation.

[ Translation)

SHRI RAM VILAS PASWAN: Sir, the
hon. Minister just said that a person is con-
sidered to be tiving below the poverty line if
he earns Rs. 5/- per day on an average. Will
the hon. Minister tell us the percentage of
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people who cannot earn even Rs.2/- per
day?

SHRI H.R. BHARDWAJ: | cannot fur-
nish this type of information (Interruptions)
There is one criteria for this purpose. Who
can keep an account of amounts as small as
Rs.2/- or Rs.3/-? (Interruptions) Those who
live below the poverty line (Interruptions)

[English]

SHRI RAM VILAS PASWAN: Sir, what
is your ruling?

SHRI NIRMAL KANTI CHATTERJEE:
Sir, they have some criteria for the poorest of
the poor, very poor people and more or less

poor people. (Interruptions)

MR. SPEAKER: If you have the infor-
mation, you can give it.

SHRIH.R. BHARDWAJ: Sir, | have only
information about below the poverty line
norms. | have already submitted that the per
capita income of the people below the pov-
erty line in rural reas is Rs. 131.80 and in
urban areas, it is Rs. 152.30 and these
people are considered as people below the

poverty line.
[Translation)

SHRIRAM VILAS PASWAN: Sir, | seek
your protection. Hon. Prime Minister, Sir, |
think your Minister should not be so insensi-
tive in such matters. Itis not a question of Rs.
2/- or Rs.4/-. The point is that there is a
Research Group which has found that even
today there are 20 crore people living below
the poverty line. Even in that group there is
one set which can somehow survive while
the other set is fighting for survival. And the
hon. Minister says that is is difficult to ac-
countfor Rs.2/-or Rs.4/-. Willthe hon. Minister
tell us the number of people wk:o earn less
than Rs. 2/- per day? It is a different matter
that the hon. Minister does not have the
information now but may | know from the
hon. Prime Minister whether such informa-
tion is available with the Ministry?

BHADRA 13, 1913 (SAKA)
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[English)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Mr. Speaker, Sir, itis a
fact that we have a large number of poor
people in this country. We are trying to find
out how poor they are. Now, according to
criteria, it is obvious that the number would
change. The point is that we have an uncon-
scionably large number ‘of poor people.
Whatever criteria you adopt, you start some-
where, start with a lowest figure; it does not
matter. We do not have to controvert the
higher figure; only when you come to the
stage where you reach between 30 and 32,
we will resolve it then. | agree that this figure,
this number of poor people in this country is
not acceptable.

| have also had some experiences of
this. Sometimes we read articles and maga-
Zines which baffle us. Iread an article recently
by one of the academics $aying that there
are villages where 80 per cent of the popu-
lation do not have 10 paise per day. | hap-
pened to be in Hyderabad. | called him
immediately. He is an old friend of mine. |
said, “Will you kindly come with me? | will
depute someone because | am worried; | am
concerned that there should be a village
where 80 per cent of the people do not earn
even 10 paise per day.” Then he said, he is
alittle busy for the next one week. After that,
I have not found him responding to my sug-
gestion. | do not say that he was writing
something which was not true according to
his information. But the point is that when
such things are written, we have to go into it
in greater details rather than making a com-
ment just on what has been written there.

Without any comment whether it is true
or not, the fact remains that we have to tackle
poverty on a warfooting, on as much a big
scale as we can and that has to be the
interest of all sections of the House.

| assure the House that if there is a
better method of calculating poverty, and the
degree of poverty and what degree of pov-
erty needs our first attention, naturally the
poorest of the poor would need our first
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attention. if we could really categorise them,
identify them properly by methods which
have not been found so far-if there are any
new methods-l am prepared to take them.

In many of our statistical calculations, |
find that the basis on which the calculations
are made-| do not say they are wrong they
could be improved. | make this concession
right now. | am prepared to respond to any of
the suggestions from any hon. Member on
this. | am equally interested in finding out the
truth, the true number because it is to
nobody’s credit to say that it is 52 per cent
and no great credit is added to us by calling
it 48 per cent. The figure whether it is 48 per
cent or 52 per cent or even 20 per cent, |
would say, it is not a matter of credit to this
country. The spirit should be wherever pov-
erty exists, we should try to eliminate it with
all our might, with all that is possible for the
Government and the people to do. This
should be the approach.

There could be some differences in the
figures but we should always either try to
reconcile or go ahead with whatever figure is
possible even without making any attemptto
reconcile because that would really lead to
so many blind allies. But if the hon. Members
want to tell me something which is better
than the present method, | am prepared to
accept it.

SHRI NIRMAL KANTI CHATTERJEE:
As the Chairman of the Planning Commis-
sion, you can make their calculations avail-
able to us.

SHRIP.V.NARASIMHA RAO: We know
it. For the last 40 years, we have had the
planning process in this country. The figures
given by one body do not completely tally
with the figures given by another body. We
do not have to go on indulging in the recon-
ciliation of facts. The big fact is so evident to
us-whether it is 48 per cent or 52 per cent-
there is a phenomenon which needs to be
tackled. Thatis where our attention hasto be
directed.

SEPTEMBER 4, 1991
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[ Translation]

SHRI GEORGE FERNANDES: A sur-
vey in the Adivasi or tribal areas alone will
indicate the daily income. Such people should
notbe treated like this. What we want is that
there should be no tampering with figures for
political gain.

[English)

SHRINIRMAL KANTI CHATTERJEE: |
have a simple request to make. Will the
Planning Commission make it available to
the country how they have calculated the
figures? That is enough for us.

SHRIP.V.NARASIMHARAO: You see,
these criteria are no great State secrets. Itis
possibla to find out the criteria-whether itis
on prices, whether it is on poverty, whether
itis on the level of poverty. All these should
be transparent and they are transparent
according to what | know. But if there is any
difficulty in getting any of the figures or any
of the criteria, details about the criteria, | am
very well prepared to share them with the
House or share them with the Members.

[Translation)

€ 4RI ARVIND NETAM: Sir, | would like
to know the income limit that determines the
poventy line in urban areas and rural areas?
Has the Government fixed a new income
limit subsequent to the devaluation of the

rupee

SHRI! H.R. BHARDWAJ: Sir, | have
explained how the poverty line is fixed on an
annual basis.

[English)

That is adjusted.

1087-88
Rural 131.80
Urban 152.30
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[Translation)

SHRI RABI RAY: Sir, | was listening

intently to what the hon. Prime Minister was
saying. Before asking him anything | would
like to draw attention to the very first discus-
sion on the poverty line held in this House 28
years ago. Participating in that discussion,
Dr. Lohia had said that at that time the daily
income of 27 crore people was 3 annas
whereas Pt. Jawaharlal Nehru said it was 15
annas. A sample survey usedtobe conducted
at that time also. So | want to know if there is
anyfool proof method to determinethe correct
numbet of people living below the poverty
‘line. We don't know how the Planning
Commission can arrive at any conclusion
about the poverty situation in the country. If
‘the Government does not have any fool
proof method for this purpose, is there any
proposalto arrange a meeting of economists
to laydown the norms for determining the
level of poverty in India?

[English)

SHRI P.V. NARASIMHA RAO: | sug-
gest that we have adiscussion in the House
for a day. (Interruptions)

SHRI GEORGE FERNANDES: Let the
House discuss the poverty in India. (Inter-
ruptions)

SHRI P.V. NARASIMHA RAO: | am
prepared for a detailed discussion of the
subject in all its ramifications. There is no
problem.

[ Translation)

SHRI RABI RAY: It would be better if
this happened under his chairmanship.

[English)

SHRI NIRMAL KANTICHATTERJEE:
The Planning Commission has stopped giv-
ing unemploymentfigures in its report. There
were no more unemployment. Upto the Five
Year Plan, the unemployment figures were
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given. They have been dispensed with
thereafter. (Interruptions)

MR. SPEAKER: Only one person can
speak.

SHRI NIRMAL KANTI CHATTERJEE:
Whythe figures are not given? (Interruptions)

SHRI A. CHARLES: When the Prime
Minister has agreed to categorically discuss
this matter, | feel that there is no need for
further discussion at this point of time.
(Interruptions)

MR. SPEAKER: If you have any
supplementary, you can ask!

[ Translation)

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, is the Government aware that
the daily wages of the persons working in
jails like the sweeper, the barber and the
washerman is merely two rupees per day?

[English]

SHRIH.R. BHARDWAJ: | am not aware
of the facts.

[ Translation)

SHRI KARIYA MUNDA: Mr. Speaker,
Sir Hon Minister is speaking on the basis of
the information provided by his officers. We
come from those areas wherethere is a lot of
poverty. We know as to how much poverty is
there. Despite the fact that Government has
spent huge -amount of money to remove
poverty and to bring the poor above the
poverty line and to raise their standard of
living, their standard of living has not risen
and their poverty could not be removed. Will
the hon. Minister try to find out the reasons
asto why the financial assistance which was
given to bring the poor above the poverty line
could not be spent properly?

MR. SPEAKER: No now you are going
into the details. | do not allow that.
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[English)

SHRISHANKARRAO KALE:lamona
point of order.

MR. SPEAKER: No Point of Order can
be raised during question hour.

SHRISHANKARRAOKALE:ltisavery
important matter.

MR. SPEAKER: It is a very important
question.

| am disallowing this question.
[Transiation]

SHRI RAJNATH SONKAR SHASTRI:
The same question has been continuing for
quite a long time and the Prime Minister has
also answered it seriously. As Mr. George
Fernandes has said that there are three
differentfigures of poverty line at three places.
Through you, | would liKe to know as to what
criteria has been prescribed by the Govern-
ment for fixing the poverty line. What are the
standards by which you assess the poverty
line? As another hon. Member has also
asked, | would like to know if this data fur-
nished by you is after the devaluation of
Rupees or something else?

MR. SPEAKER: This question has been
asked earlier also, you have not perhaps
heard.

[English)

SHRISRIKANTAJENA: Sir, Ithink some
information has been given by the hon. Min-
ister. l would like to know whether he has got
the State-wise break-up figures of the pov-
erty-stricken people. Of the total figures, do
you have the State-wise figures?

SHRI H.R. BHARDWAJ: | have the
figures and | can supply if the hon. Member
wants.

MR. SPEAKER: You can give it in writ-
ing.

SEPTEMBER 4, 1991,
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SHRI H.R. BHARDWAJ: Yes, Sir, | can
give it in writing.

SHRI SHRAVAN KUMAR PATEL: Sir,
the hon. Minister, while giving the statistics,
has cited the year 1987-88. | would like to
know whether census figures have not been
available as to the actual number and per-
centage of people living below poverty-line.
if not available, why it is so? Are the figures
likely to be available, on a reliable basis, for
determining the Eighth Plan targets and
programmes?

SHRI H.R. BHARDWAJ: These figures
are given not on the basis of census. They
aregivenonthebasis ofthe National Sample
Survey's survey which is conducted after
five years. Yearly, there are smaller surveys
conducted in which the State-wise break-up
is not giveN. This is an accepted norm, not
devised recently. This is followed by every
Government. Even, in 1989, whentheJanata
Dal Government was in power, they did not
find a separate methodology. They adopted
this and constituted a Special Task Force
which is working on this issue now.

SHRLA. CHARLES: It is a knowN fact
that a large number of people in this county
are living below the poverty-line. The whole
House has unanimously agreed that some-
thing has to be done to improve the lot of the
people. In viewof the assurance given by the
hon. Prime Minister that there will be a full-
fledged discussion, | would like to know from
the hon. Minister whether he will make
available the guidelines followed in other
countries especially the Soviet Union in
fixing the guidelines for determining the
poverty-line?

MR. SPEAKER: We shall have to find
time for this issue. I think, you are all enlight-
ened Member. You know that it is the food
consumed and the income earned which are
taken into account. These are the twocriteria
which are taken into account. Sometimes,
depending on the climate the food is con-
sumed either more or less. So also the
income.
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SHRI CHANDRA JEET YADAV: Point-
edly, the attention of the Prime Minister was
drawn to a specific point that even in the
case of those who are living below the pov-
erty condition there are people who are living
in almost inhuman poverty-stage. The Prime
Minister is the Chairman of the Planning
Commission. So, while the Eighth Five Year
Planis going to be formulated, willthe Prime
Minister take into account that greater atten-
tion will be paid to uplift those category of
people who are living in almost inhuman
poverty-stage? Will that thing to taken into
account while farming the Eighth Five Year
Plan?

SHRI P.V. NARASIMHA RAOQ: Sir, the
House is aware that for the first time in
Shrimati Indira-ji's time, the methodology of
mounting a direct attack on poverly was
adopted. The IRDP and other programmes
were meant for that. Now, it so happens that
among the poor there are gradations. Natu-
rally, the logic demands, the need of the hour
demands that we should go to the poorest.
Butthen, sometimes inthis society itbecomes
so difficult to distinguish and single out the
poorest to the exclusion of poor. These are
logistic matters. But | can assure the House
that how' that we have these different gra-
dations of poverty also, the Planning Com-
mission could have to give first priority to the
poorest of the poor. And, | think, it is being
done. We can double check and see that
specific attention is paid to this aspect.

[Translation)

SHRI MADAN LAL KHURANA: Hon.
Prime Minister has right now about spoken
of the poorest of the poor. | want to know if
any survey has been conducted to find out
the number of people living below the pov-
erty line who get suppose Rs. § as daily
wages. But if the man at the lowest rung of
the ladderi.e the poorest of the poor gets Re.
one as daily wages and whom you want to
bring above the poverty line in next five
years, then | would liketo know the proposed
rate at which such persons would be brought
above the poverty line? At the same time |
would like to know as to what is the number
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of people getting one rupee and fity paise
daily...(Interruptions)...

SHRI P.V. NARASIMHA RAOQO: The
problem lies in the fact that we a2 getting
lost in data alone. To get involved ' figures
alone is not correct. If a worker gets Rupees
five today, the next day he gets none, then
that would be the average. Should he be
categorised under the workers getting Rs.
five or getting nothing at all? We need not go
into these things. We know that the poverty
isthere. Yougoto villages. We all come from
villages. We know that there is the real
poverty. Underemploymentis alsotoo much.
It is even more than unemployment. What-
ever employment is there, we cannot call it
employmentin the real sense. Those people
do only that work as they do not have
something better than that to do. Whatever
the Planning Commission has to do, that
shall be got done. A question has just been
asked about the figures, no absolutely clear,
distinct and unambiguous reply could be
given regarding that. The number of the poor
in our country is very large and the layers of
poverty are different at various places. We
have to go to the lowest ebb. This is our
objective and | think everyone will agree at
that point...(Interruptions)...

MR. SPEAKER: We have discussed
this question forthe lastthirty five minutes so
we would more to next question now.

(Interruptions)

[English)

MR. SPEAKER: | called out your name.
But you did not get up.

(Interruptions)

Turnover of M/s Pepsi Foods Private
Ltd.

*673. SHRIPHOOL CHAND VERMA:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Pepsi Foods soft drink con-
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centrate sales are not to exceed 25 per cent
of the total turnover of the company in any
year;

(b) if so, whether the term “turnover of
the company” includes all the items sold by

4

(c) if not, the reasons therefor; and

(d) the details of the items included in
the term “turnover of the company"?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHARGOMANGO):
(a) Yes, Sir.

(b) to (d). The Ministry had taken a view
that the turn-over of the company should
relate to the items specified in the Letter of
Intent/Foreign Collaboration Approval
granted to the company; but the company
has inter alia argued that the agreement
does not define or list the products to be
included in such “total turn-over” and, there-
fore, should §nclude all products sold/ex-
ported by it. In view of the difference of
interpretation of the term “total turn-over of
the company”, the matter has been referred
to the Ministry of Law and until the legal
examination is completed and a decision
taken, it will not be possible at this stage to
categorically state the items that are to be
included/excluded in counting the turn-over
in the expression “total turn-over of the com-
pany”, mentioned in the Letter of Intent/
Foreign Collaboration Approval.

[ Translation)

SHRI PHOOL CHAND VERMA: Hon.
Speaker, Sir hon. Minister has been by very
old friend of mine. It seems that he is working
tobenefit this company... **(Interruptions)...
[English)

MR. SPEAKER: This is a kind of an
allegation. This will not be allowed.

(Interruptions)
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MR. SPEAKER: This will not form part
of the record.

(Interruptions)
[ Translation)

SHRI PHOOL CHAND VERMA: First,
you kindly listen to me. '

MR. SPEAKER: You say whatever you
want to, but don't abuse.

(Interruptions)
[English)

MR.SPEAKER: Youhaveto understand

“that you cannot allege such things against

the Minister.
(Interruptions)
[ Translation]

SHRI PHOOL CHAND VERMA: | seek
your protection, Sir.

MR. SPEAKER: | am protecting your
rights.

SHRI PHOOL CHAND VERMA: Mr.
Speaker, Sir, it seems that Pepsi Cola Com-
pany has violated our conditions many times.
This company was issued a letter of intent
for foreign collaboration for all the things it
produces. It seems to me that total turnover
has not been added to it intentionally. It
clearly means that the total turnover has not
been added in the agreement so as to
benefit the company. The second thing |
wantto say is thatthe whole matter has been
sent to the Law Department with a view to
delay it. When the matter is delayed, the
company will be benefited. According to the
terms and conditions agreed upon in the
agreement, Pepsi Cola had declared that it
would establish new Agricultural Research
Centres, but it has not yet fulfilled that condi-
tion. Mr. Speaker, | would like to know as to
why this matter has been sent to the Ministry
of Law for advice or opinion, when the Min-

**Expunged as ordered by the Chair.
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ister himself and his Ministry was vigilant
about this matter and when it was not
needed at all. | would like to know as to how
long would it take to receive the advice from
the Ministry of Law and by which time Gov-
ernment will take a decision in the matter?

SHRI. GIRIDHAR GOMANGO: MR.
Speaker, Sir, hon. Member has asked three
or four questions. Should | answer all of
them or only one?

MR. SPEAKER: You may answer as
many question as you wish.

SHRI. GIRIDHAR GOMANGO: First of
all, | am grateful to you, because the manner
in which the question has been raised.
(Interruptions)

MR. SPEAKER: Do not refer to it.
(Interruptions)
[English)

SHRI GIRIDHAR GOMANGO: | have
already answered it in the House, last time,
when there was a question. Today also, you
have kindly admitted half an hour discus-
sion. Wewill discuss the same in the evening.
Whatever the answer that is already there
with-me and whatever | have stated in the
past in the House, while replying to the
questions, all these things, we will discuss in
the evening during the half an hour discus-
sion. | have categorically stated that we
have not agreed to the interpretation of the
compaty on the turnover.

[ Translation)

SHRI GEORGE FER=NANDES: We
meens who? you have just now said.

{English)
Is it not possible to say definitely?
[Transtation)

This is the responsibility of your Minis-
try.
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SHRI GIRIDHAR GOMANGO: | am
coming to that point also. We found that the
interpretation of the company is entirely dit-
ferent from the interpretation of the Ministry
on the basis of Letter of Intent. Unless | get
the legal opinion from the Ministry of Low, it
will be very difficult for me to make a cat-
egorical statement saying that the turnover
which they have given was right or wrong.

[Translation)

SHRI PHOOL CHAND VERMA: What
is the interpretation as per the letter of
intent? (Interruptions)

[English]

SHRI GIRIDHAR GOMANGO: As far
as Ministry of FPI is concerned we are not
disagreeing with what has been mentioned
in the Letter of Intent for turnover. | will read
out the contents mentioned in the Letter of
intent.

“The turnover from soft drink concen-
trate manufacturing shall in no year
exceed 25 per cent of the total turnover
of the company for that year.

But the turnover which the company is
stating is not according to the Letter of
Intent. We have already referred this to the
Law Ministry for legal opinion. On 6th Sep-
tember, the Inter-Ministerial Committee is
meeting to discuss all these points and after
that we will decide what action is required to
be taken.

- [Translation)

SHRI PHOOL CHAND VERMA: He is
not-answering to the specific points which |
have asked...(knterruptions)...

[English)
MR. SPEAKER: He wants to know how

much time you need to get the legal opinion
from the Law Ministry. '
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SHRI GIRIDHAR GOMANGO: On 6th
September, the Inter-Ministerial Committee
is meeting and there they will discuss all
these aspects and different interpretations
made by the Company.

[Translation)

SHRI PHOOL CHAND VERMA: Mr.
Speaker, Sir, after seeking your protection
| would like to know from the hon. Minister as
to why no clear interpretion was given in the
Letter of Intent Foreign Collaboration agree-
ment about the business of the company
and who is responsible for this lapse? Hon.
Minister has not said anything in this regard
so far. Secondly, there is a dispute between
Pepsi Cola and the Government of India
about the total turn-over. You have referred
the case to law Department in order to solve
the dispute. May | know the nature of such
disputes? May lknow astowhythese aspects
were not taken into consideration when the
terms of the agreement were put forward
and when the agreement was signed? The
country has suffered loss in this case on so
many fronts.

{English)

MR. SPEAKER: He is asking why you
have not put the usual interpretation on the
agreement.

SHRIGIRIDHAR GOMANGO: We have
put the usual interpretation; therefore the
difference arose out of the interpretation.
The point is, we are bound by the letter of
intent; we are not bound by the interpretation
of the company. The Ministry of Law will
have to take a decision in whichthey haveto
say whether the interpretation of the turn-
over is just like as itisthere in the letter of
intent. So, unless Igetthe opinion of the Law
Ministry, how can | come to a conclusion
about the exact turn-over?

[ Translation)

SHRI PHOOL CHAND VERMA: This is
my second supplementary. First |had sought
aclarification. | had asked about Agricultural
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research, but the hon. Minister did not reply
to that even.

Iwould like to submitto the hon. Minister
that when we signed the agreement with this
foreign company, a condition is included in
the agreement that the company would not
make use of foreign brand name. There is a
convention and a rule. The Government of
India does not allow it at all. This Pepsi-Cola
company produces a drink under the brand
nameof Lehar-Pepsi. Publicity of Lehar Pepsi
is very limited, but the -name Pepsi-Cola is
publicisd again and again. Therefore, | would
like to know from you whether any directions
have been issued to the company in this
regard, because it is such a matter that the
“Lehar” (wave) is suppressed and sidelined,
but foreign brand name of Pepsi Cola is
always coming inthe limelight. Has any letter
been written to the company? | would like to
know whether Government is going to take
any action against the company.

MR. SPEAKER: | too could not follow
this question.

[English]

MR. Minister: if you have understood
the question, you can answer it.

SHRI GIRIDHAR GOMANGO: In the
agreement as well as in the letter of intent
there was a mention that they will not use the
foreign brand name in the domestic market.
But now afterthe approval they are using the
high-bried name - Lehar Pepsi. It was not
thereinthe letterof intent. Butthey are using
Lehar Pepsi - they have added ‘Lehar’ with
the approval of Ministry FPI. On that basis
the relaxation is given for two names that
Lehar as well as Pepsi will be used.

[ Translation)

SHRIPHOOL CHAND VERMA: Sir, My
question has not been answered.

[English]

SHRI PRAFUL PATEL: In the letter of
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intent they have given a commitment that
they would export 40% of their total turn-
over of own manufactured items along with
10% from a selected list of items to be
exported from this country. It has been seen
that they are exporting items like shrimps,
rice and tea which are not manufactured by
them or which would not form a part of that
selected list. Is the Government aware as to
what are the items being exported by Pepsi
Food and whether they form a part of the
selected list? If so, it should be specified by
the Government.

SHRI GIRIDHAR GOMANGO: The
Government is aware of it. We constituted an
officialteam which visitedthe company. They
found out that the export obligations have
not been fulfilled. On that basis we issued a
show-cause notice and that show-cause
notice has been replied to. We find that the
40% export obligation which they have to
fulfil, they have not fulfilled because the
items which they have exported are not
manufactured by the units they have set up.
The Ministry of Commerce are also examin-
ing the violations of Pepsi Food Pwvt Ltd
regarding the export obligations. (Interrup-
tions) :

Their letter of intent is here. We are
examining all the issues which are related
to the company as well as their obligations
which are tobe fulfilled. The Inter Ministerial
Committee is meeting day after tomorrow.
After that, a decision would be taken. (In-
terruptions)

MR. SPEAKER: Because we are dis-
cussing it for half-an-hour, we will go to the
next question.

(Interruptions)
Export of Maruti Cars

*674. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) whether M/s. Suzuki propose to set
up a plant to manufacture different types of
cars in Hungary to meetthe demand for cars
in Europe;
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(b) whether this will affect Maruti's
exports to Europe; and

(c) it so, the steps proposed to be taken
by the Maruti Udyog Limited in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) Suzuki Motor Corporation
is sefting up a plant in Hungary to manufac-
ture 1 litre and 1.3 litre cars.

(b) and (c). The Suzukiplant in Hungary
will manufacture different cares from the one
Maruti Udyog Ltd. will be exporting to Eu-
rope. They will cater to different market
segments.

MR. SPEAKER: Mr. Anna Joshi, you do
not want to put the supplementaries?

SHRI ANNA JOSHI: Sir, | would put the
supplementaries a little afterwards.

[ Transiation)

SHRI MOHAN RAWLE: Mr. Speaker,
Sir, | would like to know from the hon.
Minister as to how much foreign exchange
has been earned by Maruti Udyog Limited by
export of Maruti cars and the amount of
foreign exchanges spent by the Govern-
ment on Maruti Udyog Limited?

[English)

MR. SPEAKER: Do you have this infor-
mation?

SHRI P.K. THUNGON: Yes, Sir; | have
information from 1988-89 to 1990-91.

So far, M/s Maruti Udyog Limited have
spent worth US$ 764.63 million. And they
have earned worth of about US$ 103.50
million. (Interruptions)

[Translation)

SHRI HARIN PATHAK: Mr. Speaker,
Sir, Government of Hungary is interested in
buying Maruti cars manufactured in India.
Some of our officials had visited Hungary in
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this connection. Thereafter Suzuki Com-
pany sent some of its staff to Hungary so that
Hungarians do not buy Maruti cars and
Suzuki Company decided to set up its own
factory in Hungary. Sir, may | know from the
hon. Minister whether such a situation is
being created to lead Maruti Udyog to further
loss and trouble? My first question is whether
the Government would mention the names
of the officers who visited Hungary and what
discussion was held by them? Secondly, |
want to know as to why the Government of
Hungary changed its earlier decision?

[English]

SHRI P.K. THUNGON: Sir, in the main
reply | have stated that the plant which is
going to set up by M/s Suzuki in Hungary is
going to produce different types of cars
than what Maruti Udyog limitedproduces for
the market in Europe. As | have stated, they
will manufacture 1 litre and 1.3 litre care in
Hungary. This will be the upper strata of the
small cars tobe manufactured there whereas
Maruti cars are of 800 cc and 1000 cc only.
Our export will be particularly in the lower
strata of small cars. We have assessed as
to whether this will affect our market in
Europe or not. From our assessment, it is
clear so far that our market in Western Eu-
rope will not be affected by the industry
which is going to be set up by M/s Suzuki.

Theother part of the question is whether
or not any official had gone there for nego-
tiations. It is true the CMD of the Maruti
Udyog Limited went to Hungary and negotia-
tions took place for better export arrange-
ments and appointment of our agents there
so that a better market can be created
there.

Thirdly, for the information of the hon.
House, | would like to say that this is the first
time that M/s Suzuki has come forward to
leave the whole European market particu-
larly for M.U.L. Not only that they will also
extend the necessary facilities through their
sales organisations and other facilities which
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they have in Europe. So, we may not have to
set up new sales organisations there. What-
ever facilities and sales organisation are set
up by M/s Suzuki there will also be given to
Maruti Udyog Limited. (Interruptions)

[ Translation)

SHRIHARIN PATHAK: Had our C. M.
D. not gone to Hungary in this connection...
(Interruptions)...

MR. SPEAKER: Pathakji, be seated
please. | am not allowing you.

[English)
You have heard what he has said.

SHRI ANNA JOSHI: Sir, what is the
difference between 1 litre, 1.3 litres, 800 ccs
and 1000 ccs cars? This is my first supple-
mentary.

Secondly, the hon. Minister has said
that they will cater to different market seg-
ments. Does it mean that the cars which are
going to be produced by M/s Suzuki in
Hungary will not be going to the markets
where Maruti Suzukicars are being sold out
including the markets which they are going
to capture or which they are catering now?

SHRI P.K. THUNGON: Probably, the
hon. member wants to know about the type
of vehicles. One litre means 1,000ccand 1.3
litre means 1,300 cc.

The second point is more important. So
far as marketing is concerned, by different
segments what | meant is the difference in
prices. The difference in price will be there
between the upper and lower strata of the
small cars. We intend to cater to the needs of
the lower strata small cars in Europe. Natu-
rally, the demand for small cars in Europe will
not be adversely affected by the production
of Suzuki’s bigger cars there.



29 Written Answers
WRITTEN ANSWERS TO QUESTIONS
[English)
Sugar Production and its Export

*672. SHRI S.B. SIDNAL: Will the Min-
ister of FOOD be pleased to state:

(a) whether the Government have urged
the sugar industry to raise the output and to
export more sugarto earn foreign exchange;

(b) if so, whether the Union Government
have agreed to assist the sugar industries to
improve their production; and

(c)the steps proposed to be taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). The Government is
continually taking necessary measures to
assist the sugar industry to increase its pro-
duction and thereby enable it to export more
sugar. Forthe next 1991-92 sugar season, in
order to encourage early crushing by the
sugar factories so as to maximise sugar
production, Government has taken adecision
to grant incentives in the shape of higher
freesale quota @72% on the production to
be achieved during the period 1st October,
1991 to 15th November, 1991.

Vacant Posts in Government Depart-
ments

*675. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of posts in each Group
lying vacant in the Ministries/Departments of
the Union Government as on July 31, 1991;
and

(b) the steps taken to fill up the vacant
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posts and when these are likely to filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (SHRIMATI
MARGARET ALVA): (a) and (b). As the
responsibility tofill up vacancies and monitor
the progress of recruitment action in accor-
dance with the recruitment rules and proce-
dures laid down is distributed among a very
large number of different authorities on a
specified date and the date by which the
vacancies are likely to be filled up is not
centrally available.

[ Transiation]

Creation of Posts in Government
Departments

*676. PROF RASA SINGH RAWAT:
Will the PRIME MINITER be pleased to
state:

(a) the number of posts in each Group
created in all the Department of the Union
Government during each of the last three
years;

(b) the number of posts out of the newly
created posts filled in so far;

(c) the expenditure incurred on adver-
tisements issued by the Union Government
for filling up the vacant posts during the last
three years; and

(d) the number of persons appointed
belonging to general category, ex-service-
men, handicapped, scheduled castes and
scheduled tribes, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Powers for
creation of new posts are not centralised in
the Ministry of Finance. Under the enhanced
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delegation of financial powers, the individual
administrative Ministries are competent to
create Plan posts in Groups 'B', ‘C' & ‘D’
subject to certain conditions and to create
posts required in connection with acquisition
of new assets such as vehicles etc. Hence
information relating to the total number of
posts in various Groups created during the
last three years and the number of such
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posts filled so far is not available centrally.

(c) The committed expenditure on the
advertisements issued by the Union Public
Service Commission and the Staif Selection
Commission which are the major recruiting
organisations of the Central Government,
during the last three years is as under:

Year Expenditure incurred (in Rupees)

UPSC SsC Total
1988-89 1,32,96,376 44,80,559 1,77,76,935
1989-90 1 .69.09.'649 1,11,31,347 2,80,40,997
1990-91 2,1451,527 71,30,851 2,85,82,378

(d) Information relating to the num-
ber of candidates selected/nominated by the
Union Public Service Commission and the
Staff Selection Commission which are the

major recruiting organisations of the Central
Government, duringthethree years viz. 1987-
88, 1988-89 and 1989-90 is given below:-

Union Public Service Commission

Year Number of Candidates Nominated
Unreserved Scheduled Scheduled Total
Caster Triber
1987-88 6407 569 315 7291
1988-89 6147 429 287 6863
1989-90 (Break up not available) 6457

~ Note:- The UPSC makes recruitmentto
Group ‘A’ and Group 'B’ posts. As there is no
reservation for ex-servicemen and the
physically handicapped in the matter of ap-

pointment to Groups ‘A’ & ‘B’ posts, informa-
tion on the number of candidates belonging
to these categories is not maintained.
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Information relating to the number of
candidates selected by other recruiting
organisation and individual Ministries/De-
partments/Offices is not centrally available.

[English)

Achievements in Indigenous Electronic
Technology

*677. SHRI BHAGEY GOBARDHAN:
Will the PRIME MINISTER be pleased to
state:

(a)the major achievements made sofar
in the use of indigenous electronic technol-
ogy in various field of development;

(b) the optimum productivity improve-
ment achievable due to this technology; and

(c) the potential for employment gen-
eration and export promotion?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The major indig-
enous achievements of electronics technol-
ogy in relation to its application to various
fields of development are Black & White and
Colour Television sets, National Television
Network, Computerisation of Railway & Air-
line Reservation Systems, Parallel Process-
ing Computer (PARAM), Graphics and In-
telligence Based Script Technology (GIST),
National Informatics Centre Network
(NICNET), Electronic Systems for missiles
like Prithvi, Nag, Agni and Trishul, Linear
Accelerator for Cancer treatment, High Volt-
age Direct Current Transmission and Elec-
tronic Instrumentation for Textiles, Pulp,
Paper Industry, etc. ’

(b) The optimum productivity improve-

. ment achievable will depend upon a number
of factors like the nature of the industry, the
degree of automation and electronification
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possible and energy intensity.

(c) As per the study report of the Insti-
tute of Applied Manpower Research entitled
“Employment Potential of Electronics” the
employment created is 446 per Rs. 1 crore
investinent during 1989-90 which is rela-
tively high employment/investment ratio.
Software, B&W and Colour TV sets, Audio
Systems, certaincomponents, etc. have been
identified as items having export potential in
the field of electronics.

[Translation)
Fair Price Shops in Delhi

'678.  SHRI SAJJAN KUMAR:
SHRIB.L. SHARMAPREM:

Will the PRIME MINISTER be pleased
o state: \

(a) whether due to inadequate number
of Fair Price Shops in Delhi, the people have
to face a lot of difficulties;

(b) if so, the number of units attached to
a Fair Price Shop and whether there is any

fixed limit in this regard;

(c) whether this limit is uniform all over

" Delhi; if not;-the reasons therefor;

(d) the number of Fair Price Shops in
outer Delhiand East Delhi as per norms; and

(e) the action being taken by the Gov-
ernment to open more Fair Price Shops for
the benefit of the people?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No Sir.

(b) and (c). Generally, 5000 cereal units
are attached to one Fair Price Shop with due
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consideration, however, to consumer con-
venience and economic viability of the shop.

(d) There are 847 and 451 Fair Price
Shops in East and Rural Zones in Delhi for

about 46 lakhs and 26 lakhs cereal units

respectively.

(e) Delhi Administration has reported
that they regularly review the need for open-
ing additional Fair Price Ships both suo moto
and on request by consumers in various
areas. '

Air Stations and Doordarshan Relay
Centres at Phoolbani and Kalahandi

*679. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
set up All India Radio Stations and
Doordarshan Relay Centres at Phoolbani
and Kalahandi in Orissa;

(b) if so, the time by which these are
likely to be set up; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJAVYAS): (a) to
(c). All India Radio has an approvedscheme
for establishment of a new radio station at
Bhawanipatna in Kalahandi district. This
scheme has been planned to technically
ready during 1992-93. There is no similar
scheme approved for Phoolbani at present.
However, both these districts will stand fully
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covered by Radio signals with the commis-
sioning of Radio stations under implementa-

-tion at Bhawanipatna and Bolangir and with

the augmentation of the power of 20 KW
MWTransmitter at Jeypore to 100 KW.

There is no approved scheme for
strengthening of TV service in either of these
two districts. The strengthening of TV ser-
vice in these two districts depends upon
availability of resources for the purpose.

Rice allotted to States

*680. SHRI K. PRADHANI: Will the Min-
ister of FOOD be pleased to state:

(a) the quantity of rice allotted to various
States during the current year so far, State-
wise and month-wise; and

(b) whether it is proportionate to their
population or it is a per their requirement?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) A statement giving the required
information is attached (Annexure).

(b) The allotment of foodgrains from the
Central Pool to various States/UTs for Public
Distribution System is not made on the basis
of population. The system of allocation has
evolved over a period of years and alloca-
tions are made on a month to month basis
taking into account the demands made by
the State Governments fromtimetotime, the
overall availability of stocks in the Central
Pool, relative needs of the various States
and seasonal availability. These allocations
are only supplemental to open market
availability.
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implementation of Rural Development
Programmes

*681. DR. JAYANTA RONGPI: Will the
PRIME MINISTER be pleased to state:

(a) whether the rural development
programmes like IRDP, JRY, IAY etc. are
implemented through Zilla Parishads where
such Parishads are existing in the States;

(b) whether the execution of such
programmes has been entrusted to District
Councils of KARBI ANGLONG and North
Cachar Hills in Assam; and

. {c) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) Rural
Development Programmes like IRDP, JRY,
IAY are implemented generally through Dis-
trict Rural Development Agencies (DRDAs)
in the States.

However IRDP is implemented through
Zilla Parishads in Karnataka and JRY is
being implemented through Zilla Parishads
in Andhra Pradesh, Karnataka, Punjab and
Waest Bengal.

(b) No, Sir.

(c) In Assam, Rural Development
Programmes like IRDP, JRY, IAY are being
implemented through DRDAs of concerned
districts. District council is represented in the
Governing body of DRDA through its chief
executive member and member incharge of
Panchayat and Rural Development and
Community Development.

Remote Sensing Centres
*682. SHRI PRATAPRAO B.

BHONSLE: Will the PRIME MINISTER be
pleased to state:
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(a) whether some Remote Sensing
Centres have been set up in the country;

(b) if so, the details with locations thereof;

(c) whether useful results have been
achieved by these Centres;

(d) if so, the details thereof, Centrewise;
if not, the reasons therefor;

(e) whether the Government propose to
set up more such Centres in the country in
future; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) In addition to the National Remote
Sensing Agency, Hyderabad, Space Appli-
cations Centre, Ahmedabad, and the five
Regional Remote Sensing Service Centres
(RRSSCs). of the Department of Space lo-
cated at Bangalore, Dehradun, Jodhpur,
Kharagpur and Nagpur, 21 State Govern-
ments have set up Remote Sensing Applica-
tion Centres. These Centres are located at
Hyderabad, Guwahati, Patna, Vadodara,
Hissar, Shimla, Srinagar, Bangalore,
Thiruvananthapuram, Bhopal, Nagpur,
Aizwal, Imphal, Bhubaneswar, Ludhiana,
Jodhpur, Gangtok, Madras, Agartala,
Lucknow and Calcutta.

(c) Yes, Sir.

(d) These Remote Sensing Centres have
carried out a number of projects at the Na-
tional, Regional, State and District levels
using data from the Indian Remote Sensing
Satellite. These projects are in the areas of
agricultural crop acreage and yield estima-
tion, drought monitoring and assessment,
landuse/land cover mapping for agro-climatic
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zone planning, wasteland management,
water resources management, ocean/ma-
rine resources survey and management,
urban development, mineraltargetting forest
resources survey and management.

(e) and (f). The Department of Space is
pursuing with Central and State agencies for
setting up of more remote sensing facilities
to meet their specific needs as part of its
activities towards establishment of National
Natural Resources Management System in
the country.

Training Programmes for Computer
Scientists

*683. SHRI VIRENDRA SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have
worked out some training programmes for
the computer scientists to familiarise them
with grammar and techniques of semantic
interpretation as found in the shastric San-
skrit;

(b) if so, the details thereof and the
centres where such training is to be im-
parted;

(c) the details of the scheme, if any, to
introduce such atraining module as a part of
formal B. Tech. or B.E. programme in com-
puter science; and

(d) the technical institutions identified
for offering such a subject as a part of gradu-
ate curriculum of computer science?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The Department of
Electronics under its Technology Develop-
ment for Indian Languages (TDIL)
Programme has initiated a scheme for
Preparation of curriculum guidelines and
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course materials for introduction of Sanskrit
Vyakaran, Nyaya, Mimamsa and Nirukta to
linguists and Computer Scientists.

(b) The programme has been initiated at
the following four institutions:-

()  ShriLalBahadur Shastri Rashtriya
Sanskrit Vidyapeeth, New Delhi.

(ii) Rashtriya Sanskrit Vidyapeeth,
Tirupati.

(i)  Gurukul
Hardwar.

Kangri University,

(iv)  Sampurnanand Sanskrit University,
Varanasi

(¢) and (d). There is no scheme at
present to introduce training as a part of the
formal B. Tech./BE curriculam of computer
science.

Standard code for Computers and
Electronic Teleprinters

*684. PROF. PREM DHUMAL.: Will the
PRIME MINISTER be pleased to state:

(a) whether the standard code for com-
puters and electronic teleprinters has been
finalised;

(b) if so, the details thereof;
(c) if not, the reason therefor; and

(d) the time by which the code for bilin-
gual data processing are likely to be changed
and the strategy evolved to replace the ma-
chines having the old codes?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The Bureau
of Indian Standards has prepared a draft on
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*Indian Script Code” for Information Inter-
change (ISCIl) which can be used for com-
puters and teleprinters. These codes ad-
dress the requirements of the officially
recognised Indian Languages apart from
English. The draft specification has been
circulated to concerned authorities for their
technical observations before it is finalised.

(d) Replacement of the machines are
not envisaged for introducing the Standard
Code. In Personal Computers, Codes for
Bilingual Data Processing can be imple-
mented using specially designed hardware
and software which are already available.

Scientific and Technical Manpower
Utilisation

*685. DR. LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) whether any study has been carried
out for assessing Scientific and Technical
manpower utilisation in basic research, en-
gineering and technology; and

(b) if so, the salient recommendations
made to improve the skilled manpower utili-
zation?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). No, Sir. No
such study has been carried out. However, a
survey of degree holders and technical per-
sonnel has been conducted in 1981 alongwith
Population Census. The Government have,
fromtimetotimetaken measurestoincrease
utilisation of scientific and technical man-
power. Some of these measures are:-

i) Increase in outlay for sci-
ence and technology sector
in successive Five Year
Plans;
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ii) Creation of new scientific
departments/organisations;

iii) Setting up of more centres
of excellence/advanced
studies in universities and
academic institutions;

iv) Creation of core groups of
professionals with neces-
sary modern facilities re-
quired forpursuing reserved
in new and frontier areas of
science;

v) Delegation of enhanced ad-
ministrative and financial
powers to scientific institu-
tions to improve working
conditions of scientists.

Duplication of R & D Projects

*686. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have con-
ducted any study to assess the duplicationin
R & D projects being supported by various
technical departments;

(b) if so, the details thereof; and

(c) the mechanism involved/proposed
to ensure that there is no duplication of R &
D Projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The Govern-
ment has made an analysis to assess du-
plication of R & D Projects being supported
by various technical departments, in order to
evolve an Integrated approach to promoting
R & D activities.
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A number of Science and Technology
departments have extramural R & D funding
programmes to promote specific R & D
projects according to their allocation of busi-
ness these R & D Projects are processed in
consultation with the other concerned tech-
nical departments wherever necessary, avoid
duplication of efforts. In many cases, projects
are transferred to the concerned technical
departments. More recently, the Department
of Science and Technology has established
a mechanism called “Inter Agency Commit-
tee on Managementof R & D Funding” which
meets frequently to discuss the common
concerns relating to R & D Projects etc. of all
the technical departments, with the overall
objective of evolving an integrated approach
to promoting R & D activities.

In addition, as a part of the National
Management Information System
Programme, a complete data base of extra-
mural R & D projects supported by all the
technical departments is maintained to avoid
duplication of efforts.
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[ Translation)
Demand for Maruti Cars

*687. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) the number of Maruti cars of various
models manufactured during each of the last
three years;

(b) whether the demand for Maruti ve-
hicles in India has increased and these ve-
hicles have also become quite popular in
African countries; and

(c) if so, the details of the annual de-
mand of these cars in foreign countries and
in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) Details of Maruti vehicles
produced during the last three years are
given below:-
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(b) and (c). There is an increasing de-
mand for Maruti cars in India. As regards
African countries the exports have been
relatively small. The details regarding the
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total number of vehicles exported, the num-
ber of vehicles sold in African countries and
the domestic sales during the last three
years are as under:-

Year Exports Exports to Domestic sale’
African countries
1988-89 1408 - 153 1,04,184
1989-90 5223 317 1,12,032
1990-91 4908 122 1,15,394
[English] capacity utilisation during the year 1989-90

installed Capacity of Edible Oil Industry

*688. SHRI TEJ NARAYAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the edible oil industry has
been facing difficulties due to the in-ad-
equate availability of the edible oils/oilseeds
during the last year;

(b) it so, what is the percentage of
utilization of the installed capacity;

(c)the percentage increase inthe prices
of edible oils during the last six months;

(d) the likely short-fall of edible oils and
oilseeds against the estimated demand dur-
ing 1991-92; and

(e) whether the Government propose to
import edible oils during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No, Sir.

(b) As per available information, the

was 62%.

(c) The Wholesale Price Index (WPI)
(as on 10.8.1991) for edible oils has in-
creased by 3.1% over February, 1991.

(d) The likely short-fall in cilseeds and
edible oils from the demand in the oil year
1991-92, is estimated at about 22 lakhtonnes
of oilseeds and 7 lakh tonnes of edible oils.

(e) Edible oils may be imported, if the
circumstances so warrant.

[ Translation)
Demand and Supply of Urea

*689. SHRI HARI KEWAL PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) the quantity of Urea being produced
each year in the country at present;

(b) the quantity of Urea required each
year;

(c) whether the Government propose to
formulate any programme to increase its
production; and
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- (d) if so, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
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The quantity of Ureaproduced in the country

and the demand of Urea as assessed by the
Department of Agriculture and Cooperation,

during the last 3years and inthe current year

has been as follows:

(In lakh Metric Tonnes)
Year Quantity produced Demand
1988-89 118.58 128.72
1989-90 124.81 141.23
1990-91 128.35 147.37
1991-92 62.00 73.86
(April -September) (Estimated)

Note:- The demand as given above includes an element of pipeline stock which is about 10%

of anticipated consumption
(c) Yes, Sir.

(d) Proposals are under formulation for
doubling the capacity of existing plants at
Vijaipur, Aonla and Jagdishpur to give an
additional capacity of 21.78 lakh tonnes of
Urea per annum. Four new plants are cur-
rently underimplementation at Shahjahanpur
(UP), Babrala (UP), Gadepan (Rajasthan)
and Kakinada (AP) with a total capacity of
26.73 lakh tonnes of Urea per annum. An-
other plant of 2.54 lakh tonnes capacity is
contemplated in Krishna Godaveri basin.

[English)
Telecast of Film on Rajiv Gandhi

*690. SHRI RABI RAY: Will the MINIS-
TER OF INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the documentary on the
former Prime Minister Shri Rajiv Gandhi
prepared by Simi Grewal was telecast re-
cently;

(b) if so, the details thereof; and
(c) the amount to be paid to the pro-
ducer for each part of the said film ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMAR GIRWA VYAS): (a) and
(b). Yes, Sir. A three-part documentary of a
duration of three hours and six minutes pro-
duced by Ms. Simi Grewal under the title
“India’s Rajiv” was telecast by Doordarshan.
The first part was telecast on 20.8.1991, the
second part on 25.8.1991 and the third part
on 1.9.1991,

(c) Doordarshandid not pay any amount
to the producer as it was telecast as a
sponsored programme.

[ Translation)

Fair Price Shops running on Contract
Basis

5571. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:
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(a) the number of fair price shops in
Dethi which are still being run on contract
basis;

(b) whether the Government propose to
abolish this contract system;

(c) i so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No Fair Price Shop is run by
Delhi Administration on contract basis.

(b) to (d). Does not arise.

implementation of “Bhumi Sena”
Scheme

5§572. SHRI V.N. SHARMA: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state: .

(a) whether the Government propose to
implement the scheme of “Bhumi Sena” at
All India Level which was proposed by the
Governmentof Madhya Pradesh some years
back; if so, the details thereof;

(b) whether the ravines of Uttar Pradesh
and Madhya Pradesh are likely to be cov-
ered under the scheme;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
~MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ): (a) to (d). There is no
proposal to implement any scheme like
“Bhumi Sena” at All India level at present.
Generation of employment opportunities,
which is the primary objective of the “Bhumi
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Sena” scheme, is sought to be achieved
through development programmes and spe-
cial employment programmes.

[English)

Introduction of a new Financial Instru-
ment

5573. SHRIRAMNARESH SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether any proposal for the intro-
duction of a new financial instrument in the
form of non-voting shares is under the con-
sideration of the Government;

(b) if so, the reasons therefor; and

(c) by when the Government is likely to
take a final decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). Government, in the
Ministry of Finance, has set up a Study
Group under the Chairmanship of Shri M.J.
Pherwani. The terms of reference of the

~ Study Group, inter alia, include “to evolve

guidelines for issue of new financial instru-
ments such as non-voting shares, zero-cou-
pon bonds and warrants”. The Study Group
is yet to submit its Report.

[ Translation)

Fertilizer Factories in Cooperative
Sector

5574. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased to state:

(a) the details of the performance of
each fertilizer factory in Cooperative Sector
during last three years; year-wise;

(b) the amount of subsidy provided to
each of them during the same period; and
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(c) whether the Government are aware
that these fertilizer factories of Cooperative
Sector are filling less quantity and substan-
dard fertilizer in bags; and if 80, the names of
such factories and the action taken against
them during last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
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IZERS (DR. CHINTA MOHAN): (a) and (b).
The details of the performance of each fertil-
izer tactory in the cooperative sector during
the last three years, year-wise, and the
amounts of subsidy paid to them are given in
the attached Statements | & II.

(c) No such complaints have been
brought to the notice of Government.
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Schemes for Supply of Drinking Water |
in Gujarat

§575. SHRI SHIVLAL NAGJIBHAI
VEKARIA: Will the PRIME MINISTER be
pleased to state: ‘

(a) the number of small and big projects
submitted by Gujarat Government to the
Union Government for approval during the
last three years to solve its drinking water
problem;

(b) the number of projects out of them
which have been approved and the number
of the projects lying pending; and

(c) the amount of grant provided there-
for?

THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT -

(SHRIUTTAMBHAIH. PATEL): (a) 467 small
and big schemes were submitted by Gujarat
Government to the Union Government for
technical approval during the lastthree years
to solve its drinking water problem.

(b) 256 schemes have been approved
so far by the Gowt. of India and the remaining
211 schemes are likely to be cleared by 30th
September, 1991.

(c) Central Assistance is not released
on scheme-wise basis. The central assis-
tance released to the State Government of
“Guijarat under the Centrally Sponsored Ac-
celerated Rural Water Supply Programme
normal as well as for Desert Development
Programme areas, mini mission projects in
Kachchh, Jamnagar, Dangs and Dharampur
Taluqa and water harvesting structures dur-
ingthe last 3 years from 1988-89to 1990-91
amounted to Rs. 50.0 crores. The State
Government has reported thatout of the total
releases, an amount of Rs. 1395.43 lakhs is
for the above schemes.
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TV Coverage In Orissa

5576. SHRI LOKANATH
CHOUDHURY: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased
to state:

(a) the projected coverage of population
of Doordarshan in Orissa duringthe Seventh
Plan period and the achievement of national
projection of the population during the same
period; and

(b) the percentage of the projection and
achievement as compared to the national
target ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRWA VYAS): (a) The
Vil plan aimed at extending TV service to
about 77% of the population in the State of
Orissa (including the population residing in
the fringe of the service range of the trans-
mitters) against the projected National av-
erage of about 84%.

(b) The TV coverage was availableto an
estimated 65.5% population of Orissa against
the National average of about 76.3% popu-
lation at the end of Seventh Plan period i.e.,
31st March, 1990.

Expansion of Maruti Udyog Ltd

§577. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether-the Government have a
proposal for the expansion of Maruti Udyog
Limited; and

(b) if so, the details of the expansion and
export promotion measures drawn up by the
Maruti Udyog Ltd. ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). Yes, Sir. The pro-
posal is for expanding production of Maruti
Udyog Ltd. by 70,000 units a year. The
project cost is estimated at Rs. 614 crores.
Maruti Udyog Ltd. expects to export more
than 90,000 800 cc Cars during 1991-92. A
new model of this car conforming to be EEC
standards applicable from 1.1.1993, will be
introduced as a part of this expansion project.
This car will be sold in Europe and else-
where, mainly through Suzuki’s global sales
network.

Tune Preceding News Bulletins in
Doordarshan

5578. SHRI GOVINDRAO NIKAM: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe tune preceding the Hindi
news at 8.40 p.m. and English news at 9.30
p-m. in Doordarshan in of foreign origin;

(b) if so, the details thereof and the
reasons therefor; and

(c) the steps being taken to produce
suitable Indian pre-news tune for
Doordarshan ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to
(c). No, Sir. It has been composed by an
Indian Composer Shri Louis Banks and
produced by M/s. Computer Graphite Pri-
vate Limited, Bombay.

increase in Capacity of Alappuzha
Radio Station

5580. SHRI THAYILJOHN ANJALOSE:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state: -
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(a) whether the Government propose to
increase the capacity of Alappuzha radio
station in Kerala; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRWA VYAS); (a) and
(b). There is no scheme at presentto upgrade
the Alappuzha Radio Station.

Radlo Stations In Andhra Pradesh

5581. SHRI K.V.R. CHOWDARY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{(a) whether the Government propose to
set up any radio stations in Andhra Pradesh;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRWA VYAS): (a) and
(b). Yes, Sir. The establishment of two new
radio stations with 2x3 KW FM Transmitter,
Multi-purpose Studio, Receiving Facilities
and Staff Quarters, one each at kurnool and
Marcapuram, is at hand inthe State of Andhra
Pradesh.

Proposal for Setting up of new Ware-
houses

5582. SHRIMATI VASUNDHARA
RAJE: Will the Minister of FOOD be pleased
to state:

(a) whetherthe Union Government have
a proposal to set up a new warehouses
during the current financial year; and

(b) it so, the number and location of
warehouses proposed to be set up during
the current financial year?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). The main central agen-
cies engaged inthe construction of godowns/
warehouses are Food Corporation of India

and Central Warehousing Corporation. The
places where new godowns/warehousing
are being constructed by them and which are
likely to be completed by March, 1992 are
given in the statement attached.

STATEMENT

Name of the places wher'&g new Godowns/Warehouses are being constructed by
Food Corporation of India and Central Warehousing Corporation and are likely to
. be completed by March, 1992

Food Corporation of India

S.No. Name of centae

Central Warehousing Corporation

SI.No. Name of centre

1. Passighat (Arunachal Pradesh)
2. Ghevra (Delhi)
3. Karunagapalli (Kerala)
4. Bazpur (Uttar Pradesh)
5. Lawengtlai (Mizoram)
6. Mon (Nagaland)
7. Baran (Rajasthan)
8. - Barmer (Rajasthan)
9. Chanderia (Rajasthan)
10. Hanumangarh (Rajasthaﬁ)

11. Keshorampatna (Rajasthan)

2. Sfivjjayanagér (Rajasthan)
13. Kumérghat (Tripura)

14. Blandshahar (Uttar Pradesh)
15. Kosikalan (Uttar Pradesh)

16. Mathura (Uttar Pradesh)

1. Dhubri (Assam)
2. Karnal (Haryana)
3. Gulberaga (Karnataka)
4. Gadag (Kartataka)
5. Narsingpur (Madhya Pradesh)
6. Sohagpur (Madhya Pradesh)
7.  Chilkalthana (Maharashtra)
8. Kolhapur (Maharashtra)
9. Pune (Maharshtra)
10. Akola (Maharashtra)

11.  J.N. Port New Bombay
(Maharashtra)

12. Walyj (Maharashtra)
13. Berhampore (Orissa)
14. Jeypore (Orissa)

15. Sam_balpur (Orissa)

16.  Moga (Punjab)
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Food Corporation of India

Central Warehousing Corporation

S.No. Name of centae SL.No. Name of centre
17. Partapur (Uttar Pradesh) 17.  Raninagar (West Bengal)
18. Moradabad (Uttar Pradesh) 18. Berhampur (West Bengal)
19. Varanasi (Uttar Pradesh) 19. Taragaon (West Bengal)
20. Roza (Uttar Pradesh)

21.. Dhamkuni (West Bengal)

Survey regarding Small Scale Industrial

Units
§583. SHRI SYED
SHAHABUDDIN:
SHR!I PRITHVIRAJ D.
CHAVAN:

Will the PRIME MINISTER be pleased
to state:

(a) the date of completion of the last All
India Survey of small scale industries, regis-
tered or unregistered;

(b) whether it is a fact that many such
units exist on paper or have closed down or
are untraceable;

(c) the total number of registered and
existing small scale industrial units in the
country and the number of those actually
functional as on April 1, 1991, and

(d) the steps taken by the Government
to recover public funds invested directly or
indirectly in the industrial units which have
closed down or which have ceased to exist?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The Second All India Census
of small scale industrial (SIDO) units has
been conducted covering 9.87 lakhs such

units registered with State/UT Directorates
of Industries upto 31.3.1988. Field work has
been completed in July, 1981,

(b) Information on closed or untraceable
units will emerge after the tabulation of data
now in progress is completed.

(c) Total number of small scale indus-
trial (SIDO), units registered with the State/
UT Directorates of Industries upto 31.12.1990
is reported to be 13.80 lakhs.

(d) Recovery of public funds invested
directly or indirectly in the industrial units is
made in accordance with the procedures
followed by the concerned agencies.

Development Schemes for Uttar
Pradesh

5584. SHRI BHUWAN CHANDRA
KHANDURI: Wil the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state the details of the develop-
ment schemes sanctioned by the Planning
Commission for Uttar Pradesh during the
last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ): Scheme-wise sanctions
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are not made by the Planning Commission.
Only head/sub-headwise outlays are ap-
proved for the States’ and U.Ts '‘Annual
Plans. Schemewise allocations are made by
the State Governments (including Uttar
Pradesh) themselves.

Food items caught by Delhi Police

6585. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether one truck-load of specified
food items was caught by the Delhi Policein
West Delhi recently;

(b) if so, the details thereof;

(c) the number of such incidents that
took place earlier with action taken thereon;

(d) the details of the steps taken by the
Government to tone up the public distribu-
tion system in Delhi and to come down
heavily on such fair price shops or kerosene
oil depots indulging in malpractices of the
type in question; and

(e) the number of fair price shops and
kerosene oil depots visited by surprise checks
by the enforcement staff with results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). 60 bags of foodgrains
meant for the Public Distribution System
(PDS)allegedly being diverted from FPS No.
5723 were apprehended.

(c) 9 cases of diversion of PDS items
have come to the notice of the Delhi Admin-
istration since June, 1991 and proceedings
as per law taken up.

(d) and (e). The Central Government
has advised the State Government and UT
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Administrations to activate their enforcement
machinery and monitor the availability of
essential commodities supplied through the
PDS, and strictly enforce the provisions of
Essential Commodities Act and other similar
legislations to check diversion, hoarding and
other malpractices.

Delhi Administration have reported that
it undertakes regular checking/raids to un-
earth cases of diversion of PDS items and
initiates strict action under the law, against
offenders. During the last 3 months (1.6.1991
-23.8.1991)the U.T. Administration checked
93 FPS and 65 Kerosene Oil Depots. FIRs
were lodged against 6 FPS and one Kero-
sene Depot.

[ Translation)

T.V. Coverage of Raillway Accident in
Jaipur

5586. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether any complaints have been
received aboutthe recentdistorted T.V. tele-
cast of an accident which took place on a
railway crossing in Jaipur; and

(b) if s0, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRWA VYAS): (a) No
Such complaint appears to have been re-
ceived by Doordarshan.

(b) Does not arise.
Incentives for setting up of Industries

§587. SHRIKALKA DAS: Willthe PRIME
MINISTER be pleased to state:
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(a) the details of the facilities being
provided by the Government to encourage
the industries in Anand Parvat in Karol Bagh
area of Delhi;

(b) whether the Government propose to
formulate a policy to give more incentives to
these industries; and

(c) it so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). According to Delhi Ad-
ministration, Anand Parvat is a non-con-
forming area for establishment of industry
under the provisions of the Delhi Master
Plan. In view of this, SSI registration has
been issued from time to time to units having
a municipal licence given by the Municipal
Corporation of Delhi. No proposal to give
more incentives to these industries is pres-
ently under consideration of that Administra-
tion. However, facilities being provided to
units which are already registered on perma-
nent basis in the Anand Parbat, Karol Bagh
area; are the same as those provided to SSI
registered units elsewhere in Delhi.

[English)

Trained Man-Power in Foot-wear
industry
5588. SHRI V. SOBHANAD-

REESWARA RAO VADDE: Will the PRIME
MINISTER be pleased to state:

(a) whether there is shortage of trained
Man-Power in the Foot-wear industry; and

(b) if s0, the steps proposed to be taken
to see that more hands are available to run
' the foot-wear industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.
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(b) Does not arise.

Re-imbursement of Central Investment
Subsidy

5589. SHRI A. CHARLES: Will the
PRIME MINISTER be pleased to state:

(a) whether the re-imbursement of Cen-
tral Investment Subsidy was being paid to
the Government of Kerala for the last nearly
two years without insisting pre-registration;

(b) if so, from which date and under what
circumstances the Government are now in-
sisting on pre-registration;

(c) the total amount of Central Invest-
ment Subsidy pending re-imbursement to
Kerala till date;

(d) whether any request has been re-
ceived from the Government of Kerala for
waiving the above condition; and

(e) if so, what action has been taken by
the Government and the stage at which the
matter stands?

THE MINISTER CF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) to (e). Government of India
have received a representation from the
Government of Kerala for waiving the condi-
tion of pre-registration for grant of the Cen-
tral Investment Subsidy. While the registra-
tion was a requirement under the Scheme,
the State Governments were allowed to waive
this condition.

The Central investment subsidy Scheme
was withdrawnw.s.f. 1.10.88. Following this,
the Central Government advised States/UTs
to disburse Subsidy to non-manufacturing
activities by 30.9.1989 and to manufacturing
activities by 31.12.1989, provided the projects
were approved by the State Level Commit-
tee/District Level Committee on or before
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30.9.1988 i.e. within the validity period of the
Scheme. The Government of Kerala had
submitted reimbursement claims amounting
to Rs. 11.16 crores. As the subsidy in re-
spectof the units contained in the claims was
not approved by the State Level Committee/
District Level Committee on or before
30.9.1988, these claims could not be reim-
bursed. The condition of pre-registration is
not being insisted upon.

C&AG Report on Warehousing Corpo-
ration of india
§5690. SHRI DATTATRAYA
BANDARU:
SHRI VIRENDRA SINGH:
SHRI BALRAJ PASSI:
SHRI PRABHU DAYAL
KATHERIA:

Will the Minister of FOOD be pleased
to state:

(a) whether the C&AG in his latest re-
port has criticized the Central Warehousing
Corporation for incurring a huge loss due to
non-realisation of customs bonded ware-
houses dues;

(b) if so, the details thereof; and

(c) the action taken against the official
responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). C&AG's report has
mainly commented upon non-realisation of
Warehouse charges, amounting to Rs.
662.21 lakhs, in respect of unclaimed im-
ported goods deposited in the custom bonded
warehouses of Central Warehousing Corpo-
ration in Bombay Region.

(c) Central Warehousing Corporation
has taken the view that none of their officials
is responsible for non-realisation of dues
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because it is the responsibility of the Cus-
toms authorities to effect recoveries by
auctioning the time-barred bonds.

Accumulation of earned leave

5591. SHRI JANARDAN MISRA: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Union Government ex-
tend the facility of accumulation of earned
leave to its employees;

(b) if so, to what extent and whether
there is wide difference between the period
of earned leave allowed to be accumulated
in respect of Central Government employ-
ees working in productive and non-productive
sections;

(c) if so, the period of differences;

(d) whether the Government are going
to take some steps to obviate this difference;

(e)if so, by what time and details thereof;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). The Central Government
employees in the non-industrial sector are
governed by the CCS (Leave) Rules, 1972
and are entitled to accumulation of eamed
leave upto 240 days. The industrial employ-
ees other than those in the Ministry of Rail-
ways are entitled to accumulation of 60 days
earned leave.

(d) to (f). An Award given by the Board
of Arbitration on 26.4.91 raising the maxi-
mum period of accumulation of earned leave
from 60 days to 120 days for the industrial
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employees of the Government, is being ex-
amined as per procedure prescribed in the
JDM Scheme.

[ Translation)
Construction of Rural Godowns

5592. SHRI RAJVEER SINGH: Wilithe
PRIME MINISTER be pleased to the state:

(a) whether any proposal for the con-
struction of godowns in rural areas has been
considered,;

(b) whether any loan has been sought
from any foreign bank for construction of
godowns;

(c) if so, the details thereof;

(d) the financial assistance provided to
Uttar Pradesh for the purpose; and

(e) the number of godowns constructed
so far in the rural areas and the location
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) A
Scheme is already being implemented for
setting up of godowns in the rural areas
since 1979-80.

(b) No loan has been sought from any
foreign bank for construction of godowns
under this scheme.

(c) Does not arise.

(d) Financial assistance amounting to
Rs. 7.85 crores has been provided to Uttar
Pradesh for construction of godowns in rural
areas.

(e) So far, 528 godowns have been
approved for construction in Uttar Pradesh.
Of these, 425 godowns have been com-
pleted and the remaining 103 godowns are
at different stages of construction. The lo-
cations of these godowns are indicated in
the enclosed statement.
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Criteria for Fixing price of Levy Sugar

5593. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of FOOD be
pleased to state:

(a) the criteria being followed while fix-
ing prices of levy sugar in different parts of
the country; '

(b) whether these brioes are fixed even
lower than the cost of production in sugar
producing states; and

(c) it so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). The ex-factory prices of
levy sugar are fixed under Sub-section 3C of
Section 3 of the Essential Commodities Act,
1955 having regard to the following factors:-

(i) Statutory Minimum Price notified
for sugarcane;

(i) Manufacturing cost of sugar;

(i) Duty or tax, if any, paid or pay-
able thereon; and

(iv) Securing of a reasonable return
on the capital employed in the
business of manufacturing

sugar.

The ex-factory price of levy sugar so
fixed takes into account the cost of produc-
tion on the basis of statutory minimum price
of sugarcane fixed by the Central Govern-
ment. Where, however, the factories are
paying cane prices higher than the statutory
minimum, they are expected to compensate
themselves for the higher cost of production,
it any, from the realisations made by the sale
of freesale sugar, which is 55% of the total

production.
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Statutory Recognition to SC/ST Em-
ployees Assoclation

5594. SHRI MUKUL BALKRISHNA
WASNIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are con-
sidering to grant statutory recognition to the
Scheduled Caste and Scheduled Tribe Em-
ployees Association in the Ministries and
Departments as well as in the Public Sector
Undertakings, Nationalised Banks and other
Government organisations;

(b) if so, the details thereof; and
~ (c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir.

(b) Does not arise.

(c) SC/ST Employees Associations do
not fulfill the conditions required for granting
recognition to service Associations.

Coca Cola in India

5595. PROF. K.V. THOMAS: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether Coca Cola is entering into
the Indian market by some another name;
(b) if so, the details thereof;

(c) whether the Government have ac-
corded necessary permission to the com-
pany; and ‘

(d) if so, the conditions laid down while
giving permission to the company?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHARGOMANGO):
(a) The Government have no information

about entry of Coca Cola in Indian market by

some other name.
() to (d). Do not arise.

[Translation)

Appointment of Committee for Technl-:
cal jobs in Khadi Gramodhyog Bhawan,
New Dethi

5596. SHRI ARVIND NETAM: Will the
PRIME MINISTER be pleased to state:

(a) whether.any departmental or exter-
nal technical expert is appainted in the com-
mittees for technical jobs etc. In Khadi
Gramodhyog Bhawan, New Delhi;

(b) if so, the details thereof;

(c) if not, whether some cases of mal-
practices have come to the notice of the

Government regarding accepting the ten-.

ders at high rates in respect of technical jobs
of stiching, dyeing and printing etc. due to
non-avilability of a technical expert; and

(d) the steps proposed to be taken to
check such malpractices?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) to (c). The Central Committee
functions for deciding technical jobs. ke
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stitching, dyeing and printing in Khadi
Gramodhyog Bhawan, New Delhi. The
Committee is consisting of the Bhavan's
Manager, Manager of Gram-shilpa, New
Delhi, officer n-charge of readymade gar-
ments, officer in-charge of Dyeing and Print-
ing Section and Senior officials of Accounts
Section of the Bhawan, who are all depant-
mental technical experts. Also, all ratés are
accepted according tothe tender rates quoted
by the parties. In view of the above, the
question of malpractices by aribitrarily ac-
cepting the tenders of higher rates does not
arise.

(d) In view of the reply given abova, this
does not arise.

[Englishj
Surplus hnd

5507. SHRIP.P. KALIAPERUMAL: Will
the PRIME MINISTER be pleased to state:

(a) the land declared surplus under the
Land Reforms Act so far, State-wise;

(b) the areas out of it taken possession
and distributed to the ryral poor by the Gov-
ernment; and -

(c) the number-of persons benefited so
far, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) to{c). A
Statement is laid on the Table of the House.



Written Answers 108

BHADRA 13, 1913 (SAKA)

105 Written Answers

€90 2Ly ss'C L6 ysepe:d eAypepy "0}
¥e'l £9°0 €60 ec't ejesey ‘6
620 4N 95’} e exejeuse) '8
oSy 0S'y 0S'y 95y nwysey| g nwwer 'L
8€°0 €Lt eLl 121 eueliey ‘9
¥0'0 €00 182 82 ysepeid [eyoewiy ‘S
820 s2') SS'L 2se leselng v
80°€ 19T 88€ SL'y reyg '€
SLE T4 S¥'s 019 wessy 2
6St 6l'vy £S°S 10°L ysapeid eiypuy ‘)
JO UOISSeSSOd sniding
peinquisiqg veye] peiejde(
(syxe( vy
seuepIeUeq JO ON (se.soe syye| uj) easy ajels jo eweN ‘ON 1S

(1661 ‘yorew 1)

IN3W3LVLS



SEPTEMBER 4, 1991 Written Answers 108

107  Written Answers

16'81 66'8 EVLL 1921 |ebueg 1sgm 61
90 85°€ 86’V 62'S ysepeid jeun ‘8t
100 200 200 200 eindyj A
Si'L oyl WA LUy npeN jiwej ‘91
SL°0 2y ov's 649 ueyseley ‘St
920 101 v0'L 6’1 qelund i
ve'| oyt 651 vl essl0 ‘€l
000 200 200 200 indiuey 2L
2e| S2'S ZA) v0°L eJlyseseyepy bl
JO UOISS8SSO4 sniding
peinquisiq uexe peiejseq
(sysey ui)
(sesoe syye| ul) eely 8jejs Jo sweN ‘ON 1S

seueoleueq Jo 'ON

(1661 ‘Uosew i11)



109  Written Answers
Payment of Central Investment Subsidy

5598. SHRISUDHIR SAWANT: Willthe
PRIME MINISTER be pleased to state:

(a) whether there are cases of payment
of Central Investment subsidy still pending
with Union Government; and

(b) if so, the details thereof, State-wise
and the details particularly of cases from
Konkan region?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The Central Invest-
ment Subsidy Scheme was withdrawn w.e.f.
1.10.1988. Most of the eligible claims
amounting to Rs. 127.4 crores have been
reimbursed to the State Governments-dur-
ing the year 1990-91. Claims which did not
fall within the guidelines for eligibility have
been returned to the State Governments.
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[ Translation)
SC/ST Employees in KVIC

5600. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be
pleased to state:

(a) the number of employees and offic-
ers in Khadi and Village Industries Commis-
sion in the Country;

(b) the number of employees belonging
to SC/ST in each category of officers and
employees;

(c) whether there is any backlog of va-
cant posts reserved for SC/ST; and

(d) if so, the steps taken to fill up this
back-log?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) There are 244 officers in Khadi
and Village Industries Commission in the
country. As regards Non-Gazetted staff, the
information is being collected.

(b) The number of officers belonging to
SC/STunder Group (A)and Group (B) are as
follows:

SC ST TOTAL
Group (A) 18 7 25
Group (B) 24 5 29
| (Gazetted) 42 12 54

The information is respect of Non-
Gazetted staft is being collected.

(c) No, Sir.

(d) In view of the reply at (c), this does
not arise.

[English)
Declaration of Drought Prone Areas

5601. SHRI SRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) the criteria for declaring areas as
‘drought prone’;

(b) whetherthe Government have made
any changes in the criteria;

(c) if so, the reasons therefor; and

(d) the achievements made under the
Drought Prone Areas Programme and Desert
Development Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) to (c). The
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report of the Task Force on Integrated Rural
Development submitted in June 1973 and
headed by Dr. 3.S. Minhas had divided
drought prone areas into 3 categories i.e.
extremely arid, semi-arid and sub-moist ar-
eas, covering areas with rainfall upto 375
mm, 375 to 750 mm and from 750 mm to
1125 mm respectively.

The criteria for coverage of areas under
DPAP laid down in the report of the Task
Force headed by Dr. M.S. Swaminathan is
being followed at present.

The task Force suggested that the fol-
lowing 3 categories of areas on the com-
bined basis of rainfall and irrigation factor
may be excluded from definition of drought
prone areas:

(i) where the suggested area, if it

SEPTEMBER 4, 1991
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(iii)
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has an average annual rainfall
of 1125 mm and above, has
irrigation for more than 10% of
the net sown area.

where the suggested area, if it
has an average annual rainfall
of 750-1125 mm, has irrigation
for about 15% of the net sown
area; and

where the suggested area, if it
has 2.1 average annual rainfall
of less than 750 mm, has irri-
gation for about 20% of the net
sown arex

This criteria has not been changed.

(d) A statement is enclosed.
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Petro Chemical Complex in
Visakhapatnam

5602. SHRI M.V.V.S. MURTHY: Will
the PRIME MINISTER be pleased to state:

(a) the stage at which the petrochemical
complex in Visakhapatanam based on
NAPTHA of Hindustan Petroleum Corpora-
tion Limited, stands at present;

(b) whether any down-stream industries
have been identified in this regard; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)to (c). M/
s. U.B. Petrochemicals has been granted a
letter of intent for setting up a cracker com-
plex at Visakhapatanam based on Naphtha
from Hindustan Petroleum Corporation Ltd.
The party has also indentified certain down-
stream industries and applied for licence for
manufacture of HDPE/LLDPE, PVC,
Polypropylene, Caustic Soda and Chlorine.

[ Translation)

Promotion of SC/ST Officers as Secre-
tary and Additional Secretary

5603. SHRI RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state the particulars of officers belonging to
the backward classes, Scheduled Castes
and Scheduled Tribes who were promoted
by selection as Secretary and Additional
Secretary during the period from December
2, 1989 to November 10, 19907

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): The required informa-
tion is maintained only in respect of the
officers belonging to the Scheduled Castes
& Scheduled Tribes. Shri Mata Prasad IAS
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(UP:62), a member of the Scheduled Caste,
is the only officer from these categories who
was promoted as Additional Secretary, Min-
istry of Welfare on 14/7/1990.

Setting up of Industries in Bihar

5604. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state:

(a) whether Gumla and Lohardaga dis-
tricts of Bihar are ‘no industry districts’; and

(b) if so, the scheme of the Government
in regard to setting up industries in Gumla
and Lohardaga districts?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) No Sir. These are not in the
category of ‘No Industry Districts’.

(b) Industrialisation of a specific district/
area is primarily the responsibility of the
State Government concerned. The central
Government supplements their efforts by
giving concessions/incentives for entrepre-
neurs setting up industries in industrially
backward districts.

[English)

Disciplinary Cases pending in Central
Government Offices

5605.SHRI MADAN LAL KHURANA:
Willthe PRIME MINISTER pleased to state:

(a) whether any survey has been made
of the cases pending in Central Government
offices on disciplinary matters as onJune 30,

1990;

(b) it so, the number thereof and the
steps proposed to be taken to expedite the
disposal of these cases;

(c) whether there is ény proposal to
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separate the rules on the disciplinary and
vigilance cases which at the moment are
common to both the categories; and

(d) whether the Government officials
assigned with the responsibilities of defend-
ing the cases in the Central Administrative
Tribunal are paid honorarium; if so, at what
rates and reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No Sir.

(b) In view of the reply to part (a) of the
question, this does not arise.
(c) No Sir.

. (d) Since the Government servants are
not assigned the responsibilities of defend-
ing the cases in the CAT, the question of
paying honorarium does not arise.

Performance of Fertilizers Industry

5606. SHRI VIJAY NAVAL PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have noted
the decline in the performance of fertilizers
industry; and

(b) if so, the steps proposed to be taken
to improve the same?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
There has been no decline in the perfor-
mance of the fertilizer industry during 1990-
91 and in 1991-92 (April to July), as com-
pared to the corresponding period in the
previous year, in terms of actual production
of fertilizers and average capacity utilisation
of the plants.

[Translation)

Permission to Increase the Capacity of
Sugar Mills in Uttar Pradesh

5607. SHRI RAM NAGINA MISHRA:
Will the Minister of FOOD be pleased to
state: .
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(a) the number of sugar mills in Uttar
Pradesh to which permission has been
granted to increase their capacity upto 2,500
tonnes and whether permission has also
been grantedto the sugar mills of Laxmiganj,
Betalpur and Bhatni of Deoria district to
increase their capacity upto 2,500 tonnes;

(b) if so, the progress of work thereof:

(c) whether allformalities regarding land
etc. have been completed for expansion of
Laxmiganj Sugar factory; and

(d)if so, the reasons for delayinincreas-
ing its capacity upto 2,500 tonnes?

THE MINISTER OF STATE OF THE
MIN!STRY OF FOOD (SHRI TARUN
GOGOI): (a) to (d). After the issue of the
Licensing Policy guidelines for the 7th Plan
on 2.1.1987, 54 Letters of Intent have been
issued till 31.7.1991 for expansion of capac-
ity of the existing sugar factories upto 2,500
TCD in the State of Uttar Pradesh. These
include the Letters of Intent for expansion
upto 2500 TCD granted to Laxmiganj,
Betalpur and Bhatni sugar factories. How-
ever, no report has been receivedtill yetfrom
these three sugar factories regarding the
progress in the implementation of their ex-.
pansion projects.

[English]
Broadcast of News Bulletins in Delhi

5608. DR. G.L. KANAUJIA:
SHRI BALRAJ PASSI:
SHRIMATI SUMITRA
MAHAJAN:
Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:
(a) the wave lengths, meter bands and
timings of the news bulletins broadcast in
different Indian Languages in Delhi; and

(b)the wave lengths and metre bands of
the external services broadcast in Indian
languages from Delhi and directed towards
South East Ag¢a and Africa?

THE DEPUTY MINISTER IN THE MIN-

~ ISTRY OF INFORMATION AND BROAD-

CASTING (KUMARIGIRWA VYAS): (a) and
(b). A statement is attached.
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Revamping of Cement Corporation of
India

$609. SHRIMATI BASAVA
RAJESWARI: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government have ap-
proved the measures for the financial re-
vamping of the Cement Corporation of India;

(b) if so, whether Cabinet Committee on
Economic Affairs (CCEA) had submitted a
package of measures to be taken in this

regard;

(c) whether the Government have
cleared the financial restructuring package
for the loss making public sector companies
including Cement Corporation of India;

(d) the details of the package
programme; and

(e) the extent to which it will be benefi-
cial?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a) to (c). The Government has
been considering the financial restructuring
of loss making public sector companies from
timetotime, onindividual caseto case basis.
The CCEA has approved afinancial restruc-

turing package in respect of CCI.

(b) A statement giving the details in
respect of CCl is enclosed.

(e) The financial restructuring has been
done keeping in view the imbalance in debt-
equity ratio of the Company and to improve
leverages so that the bebt- equity ratio be-
comes 1:1. The Financial restructuring will
further improve the viability and maintain
reasonable Debt Service Coverage Ratio
(DSCR) for the repayment of loans to Gov-
emment and Public financial institutions.

SEPTEMBER 4, 1991
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STATEMENT

1) Planloans of Rs. 41.75 crores
outof the total outstanding Plan
Loans of Rs. 130.09 crores
may be converted into equity
to ensure debt-equity ratio 1:1.

2) The Corporation may be
sanctioned moratorium for a
period of 6 years on the re-
maining outstanding Plan
loans amounting to Rs. 88.34
crores and re-schedulingofthe
repayments of these loans.
The effect of re-scheduling will
be that the total period of re-
payment of plan loans will be
extended upto 20 years.

3) The Corporation may also be
sanctioned moratorium for a
period of 2 years on the Non-
Plan loan of Rs. 22.37 crores
sanctioned in the year 1988-
89.

4) Outstanding interest on Gov-
ernmentloansason31.3.1989
amounting to Rs. 3.84 crores
may be written off.

5) The Corporation may also be
sanctioned interest holiday on
balance plan loans for aperiod
of one year i.e. 1989-90. The
amount involved is Rs. 12.03
crores.

[ Translation)
inclusion of Newsprint Paper Produc-
tion in “Core Sector”
5610. SHRI MAHENDRA KUMAR

SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state:
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(a) the reasons for not including news-
print paper production industry in “Core Sec-
tor™

(b) whether much difficulties are being
faced in production of newsprint paper and in
distribution thereof because this industry
does not belong to “Core Sector”;

(c) whether the Government propose to
include this industry in “Core Sector”; and

(d) it s0, the details thereotf?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (d). Government keep a
constant watch on the problems of the news-
print industry. Remedial action is taken to
solve the problems of the industry as and
when necessary. Newsprint is an essential
commodity under the Essential Commodi-
ties Act. In general, there has been no report
of difficulties being faced in production and
distribution of newsprint on account of the
newsprint industry not being in the core
sector.

Export of Computers

5611. SHRI RAM SABAN YADAV: Will
the PRIME MINISTER be pleased to State:

(a) whether computers are being ex-
ported by India;

(b) if so, the details thereof and the
names of the companies exporting comput-
ers; and

(c) the steps taken by the Government
to increase the production of computers in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
MATI MARGARET ALVA): (a) and (b). Yes,

BHADRA 13, 1913 (SAKA)
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Sir. The value of export.of computer hard-
ware including computer systems was Rs.
297 8croresduring 1990-91. The items being
exported are Personal Computers, PC/XTs.
PC/ATs, Mother Boards of the Personal
Computers, Add-on Cards and Computer
Peripherals like Colour Monitors and Key
Boards. Some of the major companies which
are exporting such computer hardwareitems
on regular basis are as under:-

i) Modi Olivetti Ltd.
ii) Zenith Computers Ltd.

iil) Unicorp. Computers Ltd.

iv) HCL Ltd.
v) Wipro Information Tech-
nology Ltd.

vi) Altos India Ltd.

vii) DCM Data Products Ltd.
viii) Namtech Systems Pwvt,
- Ltd.

ix) Eloilex Laboratories Pvt.
Ltid.

X) Eastern Peripherals
xi) Sterling Computer Ltd.
xiii) Mini Comp.

(c) The steps taken by the Government
to increase the production of computers in
the country are given below:-

(i) Industrial licensing in-
cluding foreign collabora-
tion approval has been
made more liberal under
the recently announced
industrial policy.
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(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

Approval for Foreign eq-
uity participation up to
51% has been made au-
tomatic.

Constraints faced by the
computer manufacturers
in locating their units in
the vicinity of metropoli-
tan areas have been re-
moved.

The upper ceiling limit on
plant and machinery in
respect of SSI units has
been enhanced from Rs.
35 lakhs to Rs. 60 lakhs
and to Rs. 75 lakhs in
respect of SSI units ex-
porting at least 30% of
their production.

Broad-banding has been
allowedforthe optimaluse
of capital equipment in-
stalled.

Theminimum percentage
of value addition for ex-
ports has been reduced
to 15% to boost export to
hard currency areas.

The procedure for grant
of advance licence has
been simplified. Govern-
ment has proposed to
speed upissue of advance
licences within 15 days of
the filing of application by
the exporting unit.

The EXIM Scripin case of
export of electronic items
including computers has
been made 40% of the
FOB value.

The EXIM Scrip underthe

SEPTEMBER 4, 1991
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advance licence scheme
has also been increased
to 30% of net foreign ex-
changed earned. This is
applicable to Export Pro-
cessing Zones (EPZs)
and Export Oriented Units
(EOUs).

issue of Industrial Licences

5612. SHRI RAM BADAN: Will the
PRIME MINISTER be pleased to state:

(a) whether before starting the new in-
dustries/factories it is absolutely necessary
to get clearance first from Ministry of Envi-
ronment and Forests;

(b) the number of new industries in
which production was delayed due to the
delay causes in getting clearance from the
said Ministry during the last two years; and

(c) the suggestions under the consider-
ation of Government to streamline it?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) As per the Statement on In-
dustrial Policy tabled in both Houses of Par-
liamenton 24thJuly, 1991, industriallicensing
has been abolished for all projects except for
a short list of industries as long as they
conform tothe locational policy. The location
of the industrial projects will continue to be
regulated by Zoning and Land Use Regula-
tion and Environmental Legislation.

When a Letter of Intent (LOI) is issued
for setting up of an industrial unit requiring
industrial licence, a standard condition is
incorporated that they should obtain clear-
ance from the State Pollution Control Board.
A Letter of Intent is converted into industrial
Licence only after the conditions in the LOI
are fulfilled.



169 Written Answers

" (b).and (c). The Rewarded Conversion
of LOI into Industrial Licence are effected
after Administrative Ministries have made
their recommendations. The information re-
garding delays in conversion of LOI into
Industrial Licence for want of clearance from
State Pollution Control Boards is not being
centrally maintained in Department of Indus-
trial Development.

[English]
Growth Centre in Durg, Madhya
Pradesh
5614. SHRI CHANDULAL

CHANDRAKAR: Willthe PRIME MINISTER
be pleased to state:

(a) whether there is a proposal for set-
ting up of a Growth Centre at Durg, Madhya
Pradesh;

(b) if so, the latest position thereof;

(c) the uetails of facilities provided to
Drug during the last three years; and

(d) the amount of money sanctioned for
the development of this Centre during the
last three years and also the amount spent,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF IND''STRY (PROF.P.J.
KURIEN): (a) to (d). Under the new growth
centre scheme announced in June 1988, out
of the six growth centres allotted to Madhya
Pradesh, it has been decided to set-up a
growth centre in Durg District. The growth
centre would be endowed with adequate
infrastructural facilities particularly Power,
Water, Telecommunication and banking. An
amount of Rs. 1 crore was released to the
Government of Madhya Pradesh during the
financial year 1990-91 as Central Assis-
tance for the Durg growth centre.
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Operation of Cable T.V. Network

5615. SHRIRAMESH CHENNITHALA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of licences issued for the
operation of Cable T.V. network throughout
the country during the last two years;

(b) whether there are any foreign com-
panies operating in this field; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIWA VYAS): (a) to
(c). The information is being collected and
will be laid on the Table of the House.

New Sugar Factories in Maharashtra

5616. SHRI UTTAMRAO DEORAO
PATIL: Willthe Minister of FOOD be pleased
to state:

(a) the number of applications received
through Government of Maharashtra and
also received independently direct to estab-
lish new sugar factories in the co-operative
sector in Maharashtra;

(b) names of the proposed sugar facto-
ries which applied for industrial licence; and

(c) the policy of the Government regard-
ing issue of licences to these applicants?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI):(a) and (b). The number and names
of the proposals received during the current
sugar season (i.e. from 1st October, 1990
onwards) uptill 31.7.1991 for setting up of
new Cooperative Sugar Factories in
Maharashtra are given in the Statement en-
closed.
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(c) The licensing policy for Sugar Indus- ing the above applications of. Maharashtra
try is presently being reviewed by the Gov- State, would be considered as per the policy
ernment. The pending applications, includ- formulated after the aforesaid review.
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Selection Grade and Super time Scales
of indian Forest Service

5617.DR. S.P. YADAV: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Fourth Pay Commission
had recommended uniform Selection Grade
and Supertime Scales for Indian Police Ser-
vice and Indian Forest Service;

(b) if so, whether the Selection Grade
and Supertime Scales of Indian Forest Ser-
vice are lower than those of Indian Police
Service at present; and

(c) it so, the reasons thefefor and the
steps taken/proposed to be taken to remove
the anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Government does not consider
that there is any anomaly in the existing
Selection Grade and Supertime Scales of
IPS and IFS. While accepting the recom-
mendations of the Fourth Pay Commission
with respect to the IFS, the Government
consciously decided that the Selection Grade
and Supertime Scale of the IPS must be
higher. The existing law and order situation
in the country and the consequent need to
maintain an edge in the scales of pay of the
IPS; and the fact that the IPS scales had this
edge over the IFS scales prior to the recom-
mendations of the Fourth Pay Commission
were the reasons for this decision.

Haldia Petro Complex Scheme
5618. SHRISHRAVANKUMARPATEL:

Will the PRIME MINISTER be pleased to
state:
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(a) the broad features of the Haldia
Petro Complex Scheme indicating its foreign
exchange content; and

(b) the manner in which the foreign
exchange content is sought to be secured?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) West
Bengal Industrial Development Corporation
(WBIDC) have been granted a letter of intent
in August, 1990 for a 300, 000 TPA Ethylene
Capacity naphtha cracker along with down-
stream units for manufacture of HDPE,
LLDPE, Polypropylene, Styrene/Polystyrene,
PBR etc. at Haldia in West Bengal. The total
capital cost of the complex was estimated to
be around Rs. 3,000 crores with a foreign
exchange component of Rs. 650 crores.

(b) According to a condition in the letter
intent, the company will finance its foreign
exchange requirements for import of capital
goods, import of know how, servicing of
foreign equity, foreign loan and import of
feed stock, if any, through foreign exchange
obtained by way of foreign equity participa-
tion, NRI equity on non-repatriable basis,
commercial borrowings as may be permitted
by Gowt. according to financing plan that
may be approved, for with debt servicing
liability and any other foreign exchange costs
should be met by export earnings of the
Company. '

[Transiation)
Funds to Bihar under JRY
5619. SHRI RAM TAHAl
CHOUDHARY:
SHRI DEVENDRA
PRASAD YADAV:

Will the PRIME MINISTER be pleasea
to state:
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(a) whether any special allocation of
funds underthe Jawahar Rozgar Yojanahas
been made to districts of Bihar keeping in
view their backwardness and geographical
condition; -

(b) if so, the district-wise amount allo-
cated during 1990-91 and the number of
mandays created; and

(c) the difference between the amount
allocated for the districts of Bihar and for the
districts of other States:

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) Allocation
of resources under Jawahar Rozgar Yojana
(JRY) are made to State/UTs on the basis of
proportion of rural poor in a State/UT of the
total rural poor in the country. From State to
its districts, the allocations are made on the
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index of backwardness formulated on the
basis of percentage of agricultural labourers
to mainworkers in rural areas, percentage of
rural SC/ST population to total rural popula-
tion and inverse of agricultural productivity in
the weights of 20:60:20 and its rural popula-
tion in absolute terms. Funds to Bihar and its
districts have been allocated according to
this criteria.

(b) The amount allocated and employ-
ment generated during 1990-91 under JRY
in the districts of Bihar is given in the state-
ment annexed.

(c) Amount allocated to the districts of
Bihar is given in the annexed statement
referred to in reply to part (b) of the question.
In view of the criteria for allocation of funds
as mentioned in reply to part (a) above, the
question of comparison of allocation of funds
to the districts in other States with districts of
Bihar does not arise.
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[English]
Board of Film Certification in Caicutta

5620. PROF. MALINI
BHATTACHARYA: Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state:

(a) the list of members on the panel of
advisors in the regional committee of the
Board of Film Certification situated in
Calcutta;

(b) the number of years each has served
on the Board;

(c) the number of sessions of viewing
each has attended during the period from
April 1, 1989 to March 31, 1991; and

BHADRA 13, 1913 (SAKA)
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(d) the reasons for difference in the
number of viewings from member to mem-
ber?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to
(c). List of members of the present Calcutta
Advisory Panel of Central Board of Film
Certification together with date from which
they have been serving on the panel and the
number of sessions of viewing attended by
them is given in the statement attached.

(d) The number of viewing sessions
attended by the member depends upon the
availability of the members for the session
since these are mostly arranged at short
notice. Film Certification is a time bound job
while most of the members are busy profes-
sionals with other commitments.

List of Members of the Calcutta Advisory Panel of Central Board of Film Certification

S.No. Name Date from which No.of sessions
serving on the attended
Panel
(1) (2) (3 (4)
1. Shri Deva Prasad Chatterjee 72
2.  Shri Hiran Ghosh 10
3.  Shri Mihir Bhattacharya 2
4 Ms Gauri Ayub Dutta —
5. Md. Khaled Chowdhury -
6. Shri Rudraprasad Sengupta 5
7. Ms Saoli Mitra -
8. Dr.S.Kundu 4
9.  Ms Suchitra Mitra -
4

10. Ms Nabanita Deb Sen
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S.No. Name Date from which No.of sessions
serving on the attended
Panel
(1) (2) (3 (4
11.  Ms Aloka Mitra 27
12.  Shri Sankar Chowdhury 50
13.  Ms Maheswata Devi 16.4.90 —
14.  Smt. Aditi Sham 1
15.  Shri Sukumar Roy Chowdhury 77
16.  Ms Subarna Ghosh 26
17. Ms Tanusri Shankar -
18.  Shri Nirmalya Acharya 16
19. Shri Tapas Sen —_
20.  Smt. Mamta Shankar 1
21.  Shri Prabrit Choudhury 17
22. Shri Satyaijit Choudhury —_
23. Father Gaston Roberge 17
24.  Shri Prafulla Roy 21
25.  Shri Bibhas Chakraborty _ —
26.  Shri Sunil Ganguly ) —
27.  Smt. Devjani Chaliha 30
28.  Shri Praloy Sur 31
29.  Shri Paritosh Sen 2
30.  Shri Buddhadeb Guha 4
31.  Shri Abul Bashar 30.7.90 1
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S.No. Name Date from which No.of sessions
serving on the attended
Panel
(1) (2 (3 (4)
32.  Shri Vasant Chowdhury 10
33.  Shri Chidananda Dasgupta —_
34. Smt. Aruna Bose -
35.  ShriS.V.Raman 11
36.  Shri Purnendu Patrea 1
37.  Ms Madhu Neotia 4 122091 —

Central Investment in Orissa

5621. SHRI BRAJA KISHORE
TRIPATHY: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government have any
proposal to increase Central investment in
Orissa; and

(b) if so, the details thereot?

THE MINISTER OF STATE FOR
PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI H.R. BHARDWAJ): (a)
and (b). Central Plan investment is planned
for the country as a whole, keeping national
priorities in view and also on the basis of
schemes received from States. These
programmes/projects in most cases do not
have any correlation with the limits of the
state boundaries (for example: railway lines,
highways, etc.). That are seldom meant fora
particular State; the fruits of these
programmes/projects get spread allover the
country.

Insurance Scheme for Staff Artists ot
Air

5622. SHRI C.K. KUPPUSWAMY: Will
“the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any Insurance
Schemae for the staff artists of All India Radio
as in the case of Central Government em-
ployees;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND
BRAODCASTING (KUMARIGIRIJAVYAS):
(a)to (c). Yes Sir. The Staff Artists of All India
Radio are covered under the “Central Gov-
ernment Employees Insurance Scheme,
1977". Under this Scheme, they are given
benefit of Insurance Cover of Rs. 5000/-.

Demand for Colour T.V. Tubes

5623. SHRIC.P. MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:
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(a) the estimated annual demand for
colour T.V. tubes in India;

(b) the names of the companies manu-
facturing Colour Television Tubes in India;
and

(c) the licenced capacity and the exist-
ing production of each company?

SEPTEMBER 4, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The estimated an-
nualdemand for 1991 for colour TV tubes in’
India is 1.1 million nos.

(b) and (c). The names of the compa-
nies manufacturing colour TV tubes and
their licenced production capacity are given
below:-

SI. No. Name of the Licenced Production
Firm capacity (lakh nos.
per annum).
1. M’s JCT Electronics Ltd. 5
2. M/s Uptron Colour 75
Picture Tubes Ltd.
3. M/s Samtel Colour Ltd. 5

Additional Allotment of Essential
Commodities to Bihar

5624. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have re-
ceived a representation from the Bihar Gov-
ernment seeking additional allotment of
wheat, rice, sugar, kercsene, cooking gas,
edible oil, coal and diesel;

(b) if so, the details thereot; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a)to (c). In arecent communication
Government of Bihar has requested for ad-
ditiona! release of 13000 tonnes of wheat

and 7000 tonnes of rice for August, 1991.
The Central Government has allotted 7000
tonnes of rice to the State for August, 1991.

Additional requirements of essential
commodities is considered by the Central
Government depending on the stocks in
Central Pool, demand from various States
andinter-se requirements of different States.

All allocations by the Central Govern-
ment for supply through Public Distribution
System are supplemental in nature and are
not meant to meet the additional require-
ment of the State.

Allocations of levy sugar is based on
uniform norm of 425 gms. per capital monthly
availability for the projected population ason
1.10.1986. The Central Government has,
however, decided to release of 5% ad-hoc
allocation of levy sugar to the State Govern-
ments/UT Administrations from August,
1991, till December, 1991, after which the
position will be reviewed.
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Allocation of kerosene is made by giv-
ing a suitable growth rate over the allocation
in the corresponding period in the previous
year. The increase in allocation of kerosene
depends on release of foreign exchange for
import of kerosene.

No regular monthly allocation of im-
ported edible oil to States/UTs has been
made after March, 1991, due to lack of
imports.

Expansion-Cum-Modernisation of N. O.
C.ILL

5625. SHRI MOHAN RAWLE: Will the
PRIME MINISTER be pleased to state:

(a) whether the expansion-cum-
modernisation scheme of National Organic
Chemicals Industries Ltd. (NOCIL) at Thane-
Belapur Complex in Maharashtra has been
sanctioned;

(b) if so, the details thereof and when
the work on the project is to be started;

(c)the details of various conditions to be
fulfilled by the NOCIL before starting the
work on the project;

(d) whether the Arvind Matatlal Group
has been permitted to increase the capacity
of ethylene from 63,000tonnes perannumto
3,00,000 tonnes per annum and propylene
from 37,000 tpa to 1,40,000 tpa; and

(e) if so, the conditions laid down there-
for before the work on the expansion project
is started?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (e).
Under its expansion cum modernisation
scheme, NOCIL, a company of Arvind
Mafatlal Group has been granted a letter of
intenton 16.11.89 for expansion of, capacity
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of its Naphtha Cracker Complex at Thane
Belapur Road inMaharashtrafromits present
level of 63,000 TPA to 3,00,000 TPA of
Othylene and 37,000 TPA to 1,40,000 TPA
of propylene.

Apart from the standard conditions, the
following specific conditions have inter alia
been incorporated in the letter of intent:-

(i) The company shall obtain
' a confirmation from the
State Director of Indus-

tries to the effect that the

site of the project has been
approved from the envi-
ronmental angle by the
competent State Author-

ity.

(ii) The company shall not
approach the financial in-
stitutions for capital re-
quirements but there
could be no objection to
raising funds from the
capital market subject to
necessary approvals.

(iii) The company will finance
its foreign exchange re-
quirements for import fo
capital goods, import of
know-how, servicing of
foreign equity, foreignloan
and import of feed stock,
if any, through foreign
exchange obtained by
way of foreign equity par-
ticipation NRI equity on
non-repatriable basis,
commercialborrowings as
may be permitted by Gowt.
according to financing
plan that may be permit-
ted by Gowvt. according to
financing plan that may
be approved, for which
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(v}

debt servicing liability and
any other foreign ex-
change costs should be
met by export earnings of
the promoters. No free
foreign exchange would
be made available to the
company for such pur-
poses (Feed Stock import
of Naptha on incremental
basis for NOCIL and be-
yond what is available in-
digenously from vizag will
have to be covered, simi-
larly through their own
foreign exchange earn-
ings).

The company will obtain
environmental and pollu-
tion clearance from the
Ministry of Environment
and Forests, Govt. of In-
dia and no construction
activity relating to the pro-
posed expansion shallbe
undertaken by the com-
pany until environmental
clearance as well as
clearance for any related
activities of the proposed
expansion are approved
by the Ministry of Envi-
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ronment and Forests,
Gowt. of India.

[Translation)
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